14.02 hrs.

Title: Discussion on the motion for adjourment regarding mismanagement in UTI's US-64 Scheme. (Discussion
concluded and motion negatived).

SHRI PRIYA RANJAN DASMUNSI (RAIGANJ): | beg to move:
"That the House do now adjourn."

Mr. Speaker, Sir, on behalf of the small investors of the country and on behalf of our party, | initiate this
Adjournment Motion. | shall explain the reasons for bringing this Adjournment Motion a little later.

Only yesterday the Prime Minister, the Leader of the House, and poet Shri Atal Bihari Vajpayee made a very
interesting statement. Sometimes poets come out with revelations of the truth in their own way. He said and | quote,
"qeETd @1 AEE 7, ded o1 o), dfha area wed ol 7 i wee 21" | understand that the Prime Minister was very much
concerned over the clouds over his Government relating to telecom scam, the clouds over his Government relating
to customs scam, the clouds over his Government relating to the ongoing process of disinvestment, and finally, the
clouds over his Government relating to the tussle between the PMO and the Ministry of Finance as to who will bear
the responsibility for this scam unheard of in the century - we can call it the scam of the millennium - the US 64
scam.

Our distinguished Finance Minister, while making his Budget Speech this year, made a very interesting, very
appropriate statement. He said that his Government would not spare people who do things "ar-=, gua-gua”. The
same Finance Minister is not justifying that he is unaware of what happened. He was quite aware of the activities of
those who are doing things "=-41@, guas-gua", but his Ministry was totally unaware of the activities of those who
were doing things "ar@-=1d, geem-geen". The situation has come to this stage.

When the Prime Minister said yesterday "areer w7 +i", he meant that they will disappear. | do not know as to who will
disappear from the Treasury Benches. | cannot say whether it would be the Finance Minister, or the
Telecommunications Minister, or the Prime Minister himself. | do not know whether the rain will come from the Shiv
Sena's side or from any other side among themselves. ...(Interruptions)

Sir, we have nothing personal against Shri Yashwant Sinha. The Congress Party does not score points on
individual's issues or individuals as such. We are here addressing, through you, an important institution of the
country, the Finance Ministry. At the behest of the hon. Prime Minister, Shri Atal Bihari Vajpayee, the ship is now
being captained by our Finance Minister, Shri Yashwant Sinha. After the 2"d July story came, in his first and instant
reaction, he totally denied his responsibility about this matter as if he was totally unaware of what was going on in
the UTI. He said, he was not in the knowledge of what was happening in the corporate sector and the UTI as has
been predicted in the BJP's national executive resolution. The BJP made it very clear in its national executive
resolution that there was a nexus of the corporate house, the UT| and the promoters. In its resolution, the BJP like
any other political party, said that it wanted corrective measures taken immediately. But there the BJP failed to
include one word. Is it a nexus only between the corporate house and the UTI? Was there no other link in the entire
net?

Mr. Speaker, Sir, | do not like to question anybody who is not present in the House. But | am sorry, | cannot but
quote today's newspaper linking the innocent man, Shri Ranjan Bhattacahraya with all this. He is not linked with the
Finance Ministry but | do not like to elaborate now as to where he is linked,. | am not questioning anybody. | am only
reading out what he has said...(/nterruptions)
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SHRI PRIYA RANJAN DASMUNSI : Mr. Speaker, Sir, he only said...(Interruptions)a€; | am supporting Ranjan
Bhattacharya who said very sincerely...(Interruptions)

MR. SPEAKER: SHRI Vijay Goel, please take your seat. You will get a chance to rebut.
SHRI PRIYA RANJAN DASMUNSI : Sir, he said very politelya€, (Interruptions)
MR. SPEAKER: Shri Vijay Goel, please take your seat.

...(Interruptions)
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SHRI PRIYA RANJAN DASMUNSI : Mr. Speaker, Sir, he has said that he was not in the knowledge of it and he
knows nothing about it. But his Ministry's spokesman, a Joint Secretary, Shri Bhagwati, in an interview on July 31,
2001 has said: "It is a fact. We are not told about the gravity of the situation. The Finance Minister has been
repeatedly seeking reports on US-64. But they have been evasive."

Sir, | am not quoting anybody else but the Joint Secretary of the Ministry of Finance who gave a public interview
that the Finance Minister was trying to seek reports of the on-going developments, and the reports which came to
him were evasive. It gives a clear message that the Finance Minister could not control the situation which was going
on there, and the queries of the Finance Minister have not been responded to by the UTI.

If this defiance involving the interest of small investors to the tune of Rs. 2 crore is being encouraged and supported
by no less than the Finance Minister, does it give him any credit to captain the ship and remain as the Finance
Minister? | am not quoting anybody from the Congress Bench; | am quoting from his Joint Secretary's interview.

It means, he did try to ascertain the facts. it means that he was in the knowledge of it.

But you have not been complied with the requirements and the answers that you are desired to take. It is on 315t
July. Now, who is in the Unit Trust? Let me spell it out.

Unit Trust is not managed by the Members of Parliament in Lok Sabha and Rajya Sabha. Unit Trust is not managed
by one or two representatives from the Small Investors' Forum, including Shri Kirit Somaiya, my distinguished friend
from the BJP. Unit Trust is managed — | will take the names — by the Chairman of the IDBI, a permanent member of
the Trustee. Is IDBI not answerable to the Finance Minister for all its activities? Who represent the meetings? The
Chairman of the State Bank of India is there. Who else are there? The Chairman of the Syndicate Bank is there.
Who else are there? There are a few others also. Among the few others, of course, the Director of India Growth
Fund is there. There are several things and | will mention one.

Mr. Finance Minister do not take it personally; | am not casting any personal aspersions on you. There is another
gentleman in the Board. Shri Kirit Somaiya is not present here; otherwise, he may justify the nexus more than me.
Who is there in the Board of the Unit Trust? Shri Nimesh Kampani, the Chairman of J.M. Financial Investment
Consultancy Private Limited is there who is also the Chairman of J.M. Morgan Stanley who is valuing the Air India's
property as the global adviser who had to resign from the Board of Directors, Tata's Company after having been
questioned by the Media as to why he is having the nexus when he is valuing the Tata Singapore Airlines bid. So,
he is also there. In which capacity he is there? He is there in the Advisory Board of Mutual Fund. Unit Trust of India
these days is being called as United Thieves of India and that they are mutually sharing the fund. | will cite one
example very quickly.

One of the Tata Power Units got the benefit of this UT| scam, to the tune of Rs.150 crore; that Company is also
there in the Board of Trustees who is also the global advisor for disinvestment. He is involved in the Advisory Board
of Mutual Fund. These are not brought to the notice of the Finance Minister or he is unaware of the Annual Report,
which was tabled in this House in 1998-99.

Who else are there? The Director of Gujarat Ambuja Cement who is involved directly in the share market. What is
the transparency that the Prime Minister claimed before the public during the elections? He said that his
Government would deliver goods and that there would be total transparency. The man who is questioned every day
in the share market for their own internal trading, is an insider of the Unit Trust, against whom they are investigating
and who is sitting there in the Board.

The Finance Minister says that even this was not in his knowledge. These people were in the Board. This was not
brought to his notice. They were doing all those things and if he says like this, then | would say to the Finance
Minister, with all my regards to him, that he does not deserve to head the Finance Ministry at all. The Finance
Minister is one of the finest men; | met him when | was doing my political work for a few years. He could politely
come here in Parliament and say that due to various reasons he could not monitor it and so, he is relinquishing his



Office. | am not charging him for his commissions. | am charging him for his omissions; and omissions are also to be
answered and accounted for.

They placed the Report in Parliament, in this very House, and in the Report, they made a mention of other
schemes, not only US-64 scheme. They mentioned about Master Gain, Master Plus, Minimum Income Plan, etc. In
that Report they said that there was a Chinese Wall. It says that the fund managers are saying that there is a
Chinese Wall between schemes. Is it not a fact? Mr. Finance Minister, the whole nation is looking at US-64
Scheme. Now, US-64 Scheme is a dead scheme.

The gentleman sitting there, Shri Nitish Sengupta, the distinguished Member is more knowledgeable than me of the
inside functioning. In regard to other schemes like Master Gain, Master Plus, MIP, etc., money to the tune of
Rs.8,000 crore has been taken out and pumped out, risking the fate of those people.

The Finance Minister will admit that even that was not in his knowledge. In April and May there was redemption to
the tune of Rs.4,500 crore by the corporate houses. The Finance Minister had himself told in this House the story of
the Black Friday. He himself had expressed his disgust to the behaviour of the share market pattern. He said it in
Press Conference, Cll platform and also in the House. March to May was the crucial period. Is it a fact that from
March to May you had no meeting with Shri Subramanyam? | say with all responsibility that during March to May
they were all meeting you and Shri Subramanyam to explain the latest situation of the Unit Trust investment. You
can straightaway deny in the House what | am saying. Can you deny that on the 18t of May and between 12 to 15
June, several communications had reached you from the UTI Chairman itself, in regard to the inside affairs? Did
you take any review meeting? You only officially acknowledged your Finance Secretary, formally or informally, that
the Chairman of the Unit Trust is so powerful, so desperate or arrogant that he did not bother to talk to you or to
convey to you anything. He only informally conveyed to your Finance Secretary on 3" of June that on 2" July they

were going to take a decision of this nature. On 30" of June, after having received the message, you told, 'let them
announce what they do and then | will react’. Do you want the Parliament to understand that you did not know
anything and everything was done by them?

You have a Joint Secretary monitoring the capital market. What is his job in the Finance Ministry? It is to inform the
Finance Ministry as to what is going on in the market. If your Finance Secretary does not do it, | can understand the
position of the Finance Minister. From the days of Pandit Nehru, even in the last Ministry before the earlier
Government, was there any occasion when four consecutive Finance Secretaries were changed one after other?
We have the example of Dr. Kelkar, Shri Ahluwalia, Shri Kumar and Shri Mankad. There was a constant shifting. At
no other place the shifting was going on. Only the Finance Secretary was shifted one after other. | would not say
this was done at whose instance, though | have the information. People, who have been in Government, say that
the key position of the Finance Secretary is often changed either on the desire of the Finance Minister or on the
joint understanding of the Finance Minister. Maybe, you thought that you need a more competent man who could
give more guidance and monitor things best. Can you deny Dr. Kelkar? It is on record, when Deepak Parikh Report
was submitted, it was Dr. Kelkar — for whom | have the highest regards — who did the first inside monitoring meeting
with the UTI in the North Block. What happened thereafter? Whatever you will say today will be the property of the
House. Sir, | am not trying to dramatise the issue.

| request the Government, that too Shri Advani, to assure us that there would be total security of life inside the
custody for all those who are in detention now, right from Shri Subramanyam to others. This is because | know that
the time will not be too far — maybe next week, this fortnight, this month or even after two days — when the
revelations will come. When we depose before Parliament, it is sacrosanct. Equally, as per our Constitution,
deposition made before the Judiciary will have its due weight and should be debated in public.

Now, why | am talking about security? | am not blaming you, Mr. Finance Minister, if the BJP's National Executive

Resolution is so strong. The nexus between corporate houses and UTI will remain. The nexus is revealed with all

its actions, ramifications and reflections. The security of the precious lives of all those who have been detained by
the CBIl is extremely important till the entire trial is not over.

| am not going to quote several thousand pieces from the newspaper. | salute the business media of India. In this
hour of crisis, they stood by the small investor to reveal more than what the Minister of Finance revealed, and to
reveal more than what UT| revealed. You can drag the media. A few days back in Agra, it was said that they were
pro-Musharraf. But in the case of UT| scam, | salute the business media. It is they who brought the revelations one
after another. In spite of the fact that water was flowing over the head of North Block, you felt it was not the time to
react; you only said that it was not brought to your notice and that it is the behaviour of the share market, and that
you could not do anything. UT| was collapsing, but what could you do? It is the behaviour of the share market.
Today, the Economic Times revealed in their dot.com about 546 frauds in the State Bank of India but what can you
do? It is the behaviour of the private parties with the bank. Tomorrow, LIC will collapse, but what can you do since it
is the behaviour of the LIC with the policy holders and the investors? He can only say that he is the Minister of



Finance and he will remain so as long as the Prime Minister keeps him the Minister of Finance.

Please do not treat this issue as a political issue between the Opposition and the Government. | know you had an
occasion in the same House in August, 1995 to score a the point on the highest equity investment in one major
company of this country called Reliance in 1994 by UTI. Nobody, was spared including Dr. Manmohan Singh or the
Congress Party or any Tom Dick and Harry in public life on that day. In the collective wisdom of the Government of
the day right from linking it with the Harshad Mehta scam to the investment by UTI, it referred the whole matter to a
JPC as well as to CBI. Mr. Speaker, Sir, in all humility, | can say that not a shread of evidence was found by the
JPC to point a finger at somebody to say how many times his telephonic conversation have been fixed. There was
nothing in the CBI report to this effect that could be placed in the court. But this very Government, SEBI and CBI
placed their affidavits in the Delhi High Court about the total innocence of the then policy makers in the matter. | am
not going to argue about it. You can do it. It does not mean | am defending anybody. | am only trying to say that the
equity investment started going up and started giving profit to UTI to the tune of more than Rs.800 crore. Even that
does not satisfy me because one day it can be a non-risk investment but the other day it could be a risk investment.
But when this major crisis came in 1998 and the Government bailed them out from the taxpayers' money with a
package of Rs.3300 crore, and in all its wisdom appointed Deepak Parekh Committee, what was the duty of the
Minister of Finance from that day? You gave them Rs.3300 crore. You appointed Deepak Parekh Committee. You
got the report which categorically said that Net Asset Evaluation is a must. The report said that equity investment
increase should not be encouraged. Yet the Minister of Finance sat idle on that matter till 2M of July claiming to the
whole world that Indian Government's transparency does not demand at the moment to go into it. If Shri Advani
does not know what is happening in Doda and if he says that he does not know what is happening in Prime
Minister's house concerning the security of his life, then Shri Advani does not deserve to be the Minister of Home
Affairs. | am not saying you are corrupt. | am not saying you connived. | am only asking you to discharge your
constitutional responsibility. The accountability to Parliament demands that you should be in know of things. Yet, if
you could not control things, then you do not deserve to be a Minister. Even if you had made the queries, as per
your Joint Secretary's report, and they did not respond to you, then also you do not deserve to head the Ministry. If
it is a fact that share market behaviour had been reported to you that how much have been off loaded from April to
May by UTI, and that was not brought to your knowledge, then also you do not deserve to continue as a Minister.

If you resign as an individual, | will be too unhappy as if | am losing a friend from the treasury benches. In
Mahabharata, it was not Drona or Arjun or which side wins, but it is the truth which has to prevail. And the truth is
that Mr. Finance Minister had kept the entire Cabinet in the dark including the Prime Minister on what was going on,
he kept the Parliament in the dark as also the small investors. One fine morning, he said, "l did not know. What can
I do?" | am not going into the revelations of the telephone tapes. Whatever is there is recorded. Any officer has the
right to talk to any other officer in the Government, in the State Bank or anywhere else. | am not going into that.
What | am now concerned with is when Mr. Subrahmaniam revealed something, you said in Parliament, "No, no. He
is tuned with the Opposition. Please do not do that." Yesterday, that officer was enjoying your blessings. If today,
for his follies, you make him the scapegoat, delinking all his connections in the political high-up and suddenly try to
say that all are safe, then | think it is not so. This is my point.

Therefore, Mr. Speaker, | would very sincerely like to get answers from the Finance Minister for a few questions.
Yesterday, our great Prime Minister, our quiet Prime Minister, our noble Prime Minister, our patriotic Prime Minister,
our parliamentarian Prime Minister who led the Opposition for many decades and from whom as a student of politics
| had to learn many parliamentary skills, Shri Atal Bihari Vajpayee, said magnanimously in the other House, "Let
there be an allegation on the PMO. Let there be an investigation." | accept this humble offer. | accept his
magnanimous offer. But who will investigate? The Finance Minister cannot investigate whether there was any
involvement of the PMO in the matter and the PMO cannot investigate whether the Finance Minister was wrong. |
know that a Cold War is going on for the last seven days. From North Block, he kicks the ball and it goes to the
PMO and the PMO kicks it back and it comes to the North Block.

| want to say, without casting any aspersions, that let the conduct of the PMO and the conduct of the Finance
Ministry in regard to UT| be objectively examined by a JPC separately. Let all the files be placed and let the
duplicate tapes, if at all there are any, as per the deposition of the Counsel, or as per the statement of Mr.
Subrahmaniam and others recorded in the newspapers also be placed before the JPC. Let the JPC go into them
and come out with an objective understanding of the whole issue and place it before the House. Till the JPC does
not completes its job, according to the words of our hon. Prime Minister, 5& a& aree =&l wil aa o a1 a8 W =8l aal
for fam w41 <ft a9 g w71 49 - like Mr. George Fernandes? | thank Mr. George Fernandes. He said as the Defence
Minister, "Let the investigation go on in whatever manner. Till then, | will not be in office." And he went out of office.
If Mr. George Fernandes of your Cabinet could establish that tradition, can not you do that? Can't you do that to
maintain better standard of parliamentary life in our country, for probity in public life and accountability of the
Finance Minister to Parliament? Can you not do that?.....(Interruptions) There is nothing wrong in
ita€,...(Interruptions) Mr. Arun Jaitley, it is not the convention of Parliament. It is the Parliament's desire that counts.



Parliament is supreme. Do not count it on a political angle. Parliament belongs to you. Parliament belongs to me
and the entire nation. And the Joint Parliamentary Committee is not a battle field to score political
pointsag€,...(Interruptions)
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MR. SPEAKER: Please do not interrupt, Shri Vijay Goel. This is too much. The Finance Minister is present here.

...(Interruptions)

SHRI PRIYA RANJAN DASMUNSI : Sir, here is Mr. Madhavrao Scindia sitting. He had set an example.
..... (Interruptions)

| would like to ask the Finance Minister a few questions. Can he list out the companies which were kept in private
placement and their stake in the UTI in the current year? Let the UTI list out those companies which went for the
purchase from the open market. What is their present state of affairs? What did they quote and what is the present
price? | myself can supply this information, but the Finance Ministry must have more information about them. Shri
Arun Jaitley is the Minister of Law. He knows the Company Law well and he knows the behaviour of share market
also well. It is a known fact that before | go to the open market, | have to go to IPO to give my public offer. Which
are the companies which came to UTI to settle with the UTI with a view to go for public offer and later on did not go
to IPO at all? Can the Finance Minister list out those names? Is it available with the Finance Ministry right now? Or
do they need some more time to table that information in the House? If you place this information, the whole nation
will know crystal clear whether there is any weight in the accusation of the media and the Opposition. Was there
any clandestine understanding? Or was there any political operation? Or was there any operation by the vested
interests in the entire scheme which brought ill-health to the UTI? If the Minister has this information in his
possession, let him place it on the Table of the House. If he does not have that, let him seek the permission of the
Speaker to take some more time to place that information on the Table of the House. Let Parliament know the facts.
| can take the names of many companies. We are not obsessed with Cyberspace. Cyberspace is only an example.
It is only a tip of the iceberg. First the UTI has taken a decision not to invest in this company. Maybe, later some
calls must have been made in the name of Rajyalakshmi or in some other name. After all, taking the name of
Lakshmi, whether it is Rajyalakshmi or Goddess Lakshmi, is not a crime in financial matters. Ultimately, the
decision was changed by the UTI.

The important matter is Cyberspace's link with the City Corporation Bank. If you go into the depth of its dealings
with the City Corporation Bank, you will find the truth. | am not blaming the Prime Minister. We also invite him for
many functions, requesting him to inaugurate this and that. He obliges us. He is not to be blamed for that. But it is
the Prime Minister's Office which has to meticulously work out all these details as to where he is going, whether
there is any cloud or not etc. 'aea € o1 a"e Be T™? 59 ga w3 St Agew § ugd, d9 9 T8 e, onft d@ oft T8 ue gl
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The Finance Minister had either deliberately misled the Cabinet and the Prime Minister or the Prime Minister's
Office must have made use of the Finance Ministry and the Finance Minister for their operations. | cannot say who
is wrong and who is correct. It has to be probed by the Joint Parliamentary Committee.

In this august House, if the Government has the guts to say that it claims transparency; it wants to book the culprits;
it wants to know the truth in the interest of joint investors and it does not mind to have a JPC once again, | would
bow down. Till then, the hon. Finance Minister should not hold the office in keeping with the dignity of the office, in
terms of accountability and in honouring the sentiments and interests of small investors. The Finance Minister does
not find time to check whether vacancies in the Board have been filled up or not. The Finance Minister does not
find time to ask as to why the UT]I is not complying with the requirements as far as its functioning is concerned. |
think he is a good man. He is a good human being and a saintly figure but not a competent Finance Minister to take
care of the Finance Ministry and fulfil his accountability to Parliament. Therefore, he should resign. If he is not
resigning, then the ball goes to the Prime Minister's court. ace gem @& oy ugel wig=ia fAffes @t gt dve o gt @ srred
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| conclude by requesting the hon. Finance Minister to reveal the truth. My request will be followed up with demands
from several hon. Members. | would again request him to reveal the truth and not the half truth; to disclose all
connections. | would further request him not to build up the connections. Mr. Minister, please clear the cloud as the
hon. Prime Minister desires. To clear it, please, for God's sake, for the time being, as Shri George Fernandes is
spending his time in doing other work, get out of the Ministry and allow things to be processed so that the truth is
revealed. Then, you can come back. We will all honour you.

With these words, | conclude.

THE MINISTER OF LAW, JUSTICE AND COMPANY AFFAIRS AND MINISTER OF SHIPPING (SHRI ARUN
JAITLEY): Sir, | rise to oppose the Adjournment Motion which has been placed before this august House by Shri
Priya Ranjan Dasmunsi....(Interruptions)

SHRI MADHAVRAO SCINDIA (GUNA): Sir, it is not a court of law where Shri Yashwant Sinha needs to be defended
by a lawyer. In the normal course, the hon. Members from the BJP should defend him. The fact is that they need
the services of Shri Arun Jaitley....(Interruptions) Are they so much fed up with him that Shri Arun Jaitley should
defend the hon. Finance Minister who is very shaky?...(Interruptions)

MR. SPEAKER: Please take your seats.

...(Interruptions)

SHRI MADHAVRAO SCINDIA : The hon. Law Minister must clarify whether he is standing here as the Law Minister
or he is standing in his professional capacity. They are so shaky that they require Shri Arun Jaitley to defend
them....(Interruptions)

MR. SPEAKER: Time is very important. Do not waste your time. This will not go on record.

(Interruptions) &€, *

SHRIMATI SHYAMA SINGH (AURANGABAD, BIHAR): Sir, | am on a point of order.
MR. SPEAKER: What is your point of order?

SHRIMATI SHYAMA SINGH : In what capacity is he speaking?

MR. SPEAKER: He is a Minister. Please take your seat.

...(Interruptions)
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MR. SPEAKER: Shri Goel, this is too much. The hon. Minister is on his legs. What are you doing?

...(Interruptions)

SHRI S. JAIPAL REDDY (MIRYALGUDA): Sir, she is on a point of order. You have not given her the opportunity.
MR. SPEAKER: First of all, she should quote the rule. Without quoting the rule, how can she raise it?

SHRI S. JAIPAL REDDY : This is an Adjournment Motion relating to Lok Sabha....(/nterruptions) He is a Member of
the Rajya Sabha.

SHRI MADHAVRAO SCINDIA : Is the hon. Law Minister speaking in his capacity as the Minister? He is a Member of
Rajya Sabha...(Interruptions)

MR. SPEAKER: He is speaking as a Minister, not as a Member of Rajya Sabha.

...(Interruptions)

MR. SPEAKER: He is a Minister.

...(Interruptions)

MR. SPEAKER: Shri Madhavrao Scindia, he is speaking in his capacity as a Minister, not as a Rajya Sabha
Member.

...(Interruptions)

MR. SPEAKER: Shri Bansal, please take your seat.
SHRI MADHAVRAO SCINDIA : He is a Rajya Sabha Member. &€ (Interruptions)
MR. SPEAKER: He is speaking in his capacity as Minister and not as a Rajya Sabha Member.

SHRI MADHAVRAO SCINDIA : Ruling Party should have a Member from the Lok Sabha to initiate the discussion.
He can participate later. Let him not initiate the discussion. ...(Interruptions) Do not set a wrong convention, Sir.
...(Interruptions) Do not set the wrong precedent. ...(Interruptions)

MR. SPEAKER: Why are you wasting the time of the House?



...(Interruptions)

MR. SPEAKER: There is no Point of Order. In his capacity as a Minister, he is speaking.

...(Interruptions)

MR. SPEAKER: Shri Bansal, please take your seat.

...(Interruptions)

MR. SPEAKER: There is no Point of Order.

...(Interruptions)

SHRI ARUN JAITLEY: Sir, I rise to oppose the Adjournment Motion moved by Shri Priya Ranjan Dasmunsi. It is
pointed out, perhaps on a lighter note, as to in what capacity | was standing up to oppose the Motion. It is certainly
not in my professional capacity because that does not belong to me, and my friend on the other side would recollect
that in my professional capacity | could defend, all, including the Members on that side.

Today, | stand here to oppose the Motion. Once the issues are cleared, | can assure Shri Dasmunsi that the issues
will be as clear as daylight. There will not be any clouds even on a sunny day for him to see. Unless the right
questions are addressed, we perhaps will not be able to find the right answers as to what really went wrong with
the US-64, with the Unit Trust of India and as to when did the problems really start. Many statements have been
made in generalities and while making those statements in generalities, the hon. Member, who moved the Motion,
really ought to have answered some of the issues which he tried to raise.

He is very right. US-64 was the first scheme which was envisaged under the Unit Trust of India Act, 1963. He said
that this was the scheme intended to have an assured return to millions and millions of investors. It was, therefore,
a scheme whose substantive character for several decades was a debt-related character; the equity component of
the scheme was very limited because most of the investments of UTI under the US-64 scheme were made in
different bonds, securities, and interest-bearing securities.

US-64 started accumulating income, very safe income. A small part of its investment went into the equity markets,
so0 much so that in 1992-93 — | am not linking it up with which Government was in power at that time — the equity
component of US-64 was only 28 per cent. Therefore, if there were fluctuations in the market, if stock market did
collapse, it happened after the stock market scam. Seventy-two per cent of its investment was such that the stock
market really could not directly influence US-64.

When did this character and how did this character really change? It was between the period from 1992-93 and



1995-96. Shri Priya Ranjan Dasmunsi said that it should have been a debt scheme and asked as to when it became
really an equity scheme. He is right that it did become an equity scheme substantially except for the fact that he
should have reminded the House of the figures that it became an equity-linked scheme between 1992 and 1996.
There was 28 per cent equity in 1992 and in 1996, this 28 per cent equity component became 66 per cent equity
component; only 34 per cent of US-64 was in debt instrument, the rest of all were equity-linked. By 1997-98, that is,
before this Government came into power — though UTl is a continuing entity, Governments may come,
Governments may go, but the small investors' interest remains the same — 70 per cent of US-64 had become linked
to the equities. So, from a debt fund it had become substantially an equity fund and when it became an equity fund
a€| (Interruptions)

SHRI PRIYA RANJAN DASMUNSI (RAIGANJ): Mr. Speaker, Sir, he forgot to mention that in 1997-98 it was mostly
linked with the public sector.

SHRI ARUN JAITLEY: Sir, | am extremely glad that he said this because there lies the real issue when the problem
with US-64 started. He has rightly linked it to the public sector, but | wish he had made this point in his remarks
when he had initiated the discussion. So, with a 66 per cent in 1995 and 70 per cent equity-linked character in
1997-98 of US-64, what are the obvious consequences? The stock market moves up, the net asset value of US-64
moves up. The stock market falls down, — it collapses - there is a reduction in share values and the net asset value
of US-64 goes down. Even today, it moves in the vicinity of about 70 per cent plus. The character has not changed
much. He is right when he says that it was linked to this character really as far as the policies at that time were
concerned.

Therefore, the first point for consideration is that US-64 became a 66 per cent or a 70 per cent equity-related fund
between 1992 and 1997 and it remains a fund with that character. The Deepak Parekh Committee had said that it
should be restored back, but restored back in such a manner that it does not disturb the markets so that the share
market does not collapse any further. If you go into the values, this itself shows a very interesting factor. That is the
second reason as to what added to the problems of US-64.

In 1991-92, the total equity exposure of US-64 was Rs.2,905 crore and, therefore, if the stock market fluctuations
took place, it was only this investment of Rs.2,905 crore that could be affected. A large part of it was outside the
equities. In 1997-98, the equity exposure had increased from Rs.2,905 crore to Rs.13,647 crore. Therefore, during
seven years, Rs.2,905 crore becomes Rs.13,600 crore, the percentage becomes 66 and then 70 and, therefore, it
became far more vulnerable to the fluctuations of the stock market. So, a statement was made that the fluctuations
in the stock market do influence US-64. In a few months from now, | hope the stock market will move up and at that
time the net asset value of US-64 will again move up. 70 per cent of its values today are linked to the stock market
unless it is restored back.

Sir, the second important question, which he has just now raised is with whom this additional equity of Rs.10,742
crore was invested. He can make a big issue out of an investment of Rs.32 crore and some private placements. |
will deal with the private placements as to when this culture of private placements was started, what the
commentators on this subject have to say on a particular transaction that he has vociferously defended.

SHRI PRIYA RANJAN DASMUNSI : Will you also elaborate while speaking on the Nesle? What is the loss of the
pre-1998 equity investment and what is the loss of post-1998 equity investment? Kindly give that in a very
transparent manner.

SHRI ARUN JAITLEY: | think, we will have to straightaway deal with that question. The entire fund is a fund as a
whole. Therefore, taking a fund as a whole, | deal with the investments. If you wait for the next sentence, you would
get the answer. This figure of Rs. 10,742 crore was the increased exposure to the equity market during 1990 and
1997. Where did the largest chunk go into? You defended one transaction when you felt that there was an attack
being made on some leader. It was not an attack on anybody. | shall also refer to it but not attack anybody. It is only
a serious issue that we have to ponder over. That was not the largest investment. Of these Rs. 10,742 crore, Rs.
4,572 crore were the single largest component when US-64 was asked to pick up shares in the name of
disinvestment of minority shareholdings which were being disinvested during the period 1992 to 1996.

We have debated in this House in the last one-and-a-half years on several occasions. There is a clear division of
opinion on how disinvestment is to be made. The present Government has started a process that we call a process
of strategic sales. We always believe that in the process of strategic sale, a bidding process must invite the private
sector and the best bidder would get a sizeable section of the shares. The private sector pays for it entirely. The
private sector takes over the management of the company. There is some governmental representation because
Government also has equity. This is done by a bidding process. They bring in fresh capital and fresh technology. In
this process, they try to run the companies in which disinvestment or privatisation takes place. This process has
been criticised. During the criticism of the statement, it was repeatedly said that no, no, the process was started by
us in 1991, that is, pick up two per cent, five per cent, seven per cent of PSU shares, offload them in dribs and



drabs into the market and compel the market to pick them up. But the market at times is cleverer than us. The
market picks up those investments that are likely to show lucrative results. The market does not perceive some
shares to be very attractive. Therefore, an ingenious scheme was brought about in 1992. The scheme was: we
divide all shares into three categories, that is, the good PSUs, the moderate PSUs and the loss-making PSUs,
bundle them each into one and sell the bundles. Nobody picked up the bundles. Because we have to balance the
Budget, we have to show that there has been some disinvestment. So, we asked US-64 for this Rs. 10,742 crore of
equity exposure and picked up those bundles and shares to the tune of Rs. 4,572 crore.

SHRI PRIYA RANJAN DASMUNSI : | think, Shri Arun Jaitley, you are totally misguiding. Post-1990 investment till
this date is not there. Please correct me if | amwrong. What is the investment on the given package - the
information technology, Kajaria Chemicals, Mavalika Spinning and others? What about the numerous investors?
...(Interruptions) Are these delivery investments?

SHRI ARUN JAITLEY: Shri Dasmunsi, that is in addition to disinvestment. Therefore, the figure which | have given
you is the one when you disinvested minority shareholding. Then, you found nobody picking up. You bought the
fund manager of the small investors of India - US-64. You started picking up public sector shares to the extent of
Rs. 4,572 crore. It was this that became the largest single component of the US-64 investment which converted a
debt-related fund into an equity-related fund. It did not end with that. It did end with this. It is not that this became
the largest component. Kindly see how Unit Trust of India was being managed. The Unit Trust has to be managed
on commercial considerations.

He is right when he says that decisions of operational nature of Unit Trust of India cannot be taken in North Block.
The Board is an autonomous independent body, they have to take it.

Now the Board started declaring dividends. After making this investment, the Board declares dividends, in 1994-95
-- 26 per cent, in 1995-96 -- 26 per cent, in 1996-97 -- 20 per cent. Where did you get this 20 per cent and 26 per
cent dividends to declare? Perhaps some elections were round the corner. Therefore, to pay this dividend, you
resorted to again a non-commercial practice of UTI Board. In 1994-95, they picked up Rs.686 crore from the
reserves, in 1995-96 Rs.1147 crore from the reserves, and in 1996-97 Rs.390 crore from the reserves.

So, each year, declare a dividend which is very high and which is not in consonance with the profits earned and in
order to declare this high return, interest or dividend, eat into the reserves and then eating into the reserves
resulting into the situation that on 30" June 1998, kindly make a mental note of the date, the US-64, had a negative
network of Rs.1098 crore. Therefore, in mid-1998, first you make it invest in those equities, it invests in those
equities which are not perceived to be lucrative because the policy of the Government was involved. Then you
declare the dividend, which is disproportionate or at times, even inversely proportionate to the profits earned and
suddenly you find that US-64 has a negative network on 30" of June 1998.

Now, this entire negative network on 30™ of June 1998 was certainly not a creation of Shri Yashwant Singh, who
only had two months as Finance Minister till that period.

SHRI PRIYA RANJAN DASMUNSI : Let us share the responsibility up to that. The Government of the day might
have interfered in the investment decisions of UT| and pressed for that. So, he is interfering, he should admit
it...(Interruptions) If they see the political tune, he was the Finance Minister in Chandra Shekhar Government also.

SHRI ARUN JAITLEY: Therefore, Rs.1098 crore was the network of US64 on 30! of June 1998. But | am not
saying that their Finance Minister or some other Finance Minister was responsible for what they did. There is a
particular manner in which Unit Trust of India has functioned. The Unit Trust of India is to take its operational
decisions independently. That has been the stand of every Government, | place that stand before you.

Having linked it, let us see, how the present crisis has been created? What does the Finance Minister do? In 1998,
what they erroneously call as the bail out package, the Finance Ministry was conscious of its responsibility. In June
1998 when this problem arose, US-64 had become a negative network scheme. The last policies that the Unit Trust
had followed had resulted in this situation. He had, therefore, an option to start pumping in funds of the taxpayer,
but he did not do that. Instead the Deepak Parekh Committee suggested a scheme and when it is said that Deepak
Parekh Committee"s recommendations are not implemented, it is that scheme which is implemented under which
the PSU shares are taken back by the Government and Rs.3300 crore worth of bonds at 11.24 per cent are given
for a five year period to the Unit Trust of India.

This was a scheme which the Deepak Parekh Committee suggested. It was not a bail-out package of physically
giving Rs.3300 crore. You bought back those shares and, the value of those shares, because those were not very
lucrative shares as Sensex had declined, is today in the vicinity of Rs.1400 crore. Therefore, that bold decision to
sell PSU shares to US-64 in the name of disinvestment itself is an issue on which you seriously address yourself.
When you seriously address yourself, it is even today not so late to realise that the policy which was pursued



during that period was perhaps not a correct policy.
15.00 hrs.

You asked about the investments made by private placements. You are right that private placements are at times a
method, which is very seriously questioned. You have vociferously started defending a transaction, which you did
not talk about. | am categorically saying this. | am not holding any Government or any Minister responsible. The Unit
Trust of India ...(Interruptions)

SHRI PRIYA RANJAN DASMUNSI : | did not defend it. ...(Interruptions)

SHRI ARUN JAITLEY: We have heard you. Nobody from this side has said that you had erroneously invested in
such and such a company in Bombay. Let us not forget what happened in 1994. Let me correct you. This had
happened post JPC and, therefore, do not be under any illusion that the JPC went into this question and gave that
transaction a clean chit. It was not there in the terms of reference of the JPC at all. Rs. 300 crore worth of non-
convertible debentures, Rs.773 crore worth of equity shares — a total of Rs. 1,073 crore bearing the public sector
investment — this was the largest investment of any private sector company. You made that investment. How do you
make it? Today you are arguing against private placements. But you made entirely private placements, shares sold
or purchased at a value of Rs. 385/- per share. Within days, the value declined at one stage to Rs. 77/-. From Rs.
385/-, the value had come down after some period to Rs. 77/- . You are trying to eulogise the transaction by saying
that there is nothing wrong in it. ...(Interruptions)

SHRI PRIYA RANJAN DASMUNSI : Can | correct you? | never said so. | had said that UTI's investment at that hour
made a profit of Rs.800 crore more. That is the fact. Why are you confusing the whole thing? You may be a lawyer
but do not confuse. ...(Interruptions)

SHRI ARUN JAITLEY: If you are blaming that transaction, | do not have any issue with you and | am one with you. |
will just tell you that the comments being made today are about private placements and shares with a five-year lock
in period. Now, lock in period is made only for safe deposits, securities and Government bonds. You made a safe
investment and you get an assured return. You have a five-year lock in period. All your Kisan Vikas Patras and
others have a lock in period. The shares do not have a lock in period. So, the transaction is private placements —
Rs.385 per share, and then you have a transaction with a lock in period. Alock in period gives you the
disadvantage of a debt instrument or safe investment; because it is equity, it gives you the disadvantage of risk
involved. Therefore, either way, the risks were of the Government and the disadvantages were of the Government. |
am not on a question today that the Minister was responsible. Perhaps it was the UTI's own decision. | was just
reading one of the latest issues of /ndia Today. | join you when you spoke against private placements. | just read
out a few sentences. It says:

"UTI began its march in 1964 with a lofty ideal of helping small investors with an assured return mostly in

debentures and regularly paid interest. It changed the course in 1994 buying heavily into (so an so) in an
off-market deal at a price that collapsed soon after the purchase. The amount has not even been doubled
in seven years but the policy shift &€,. "

This is important. You raised this question rightly so. It further says:

"&€| but the policy shift opened the floodgate for all sorts of companies, well-managed as well as not so
well-managed to clamour for more and more capital. "

...(Interruptions)
SHRI S. JAIPAL REDDY : Why do you quote India Today?
...(Interruptions)

SHRI ARUN JAITLEY: Let us come to the principle involved. When you have a system over the years, you go in for
investments in the name of disinvestment, which were not lucrative to US-64. You changed the equity character of
US-64 into a debt character and you start making investments by private placements. There are 285 companies
and | can assure you that there are not many in the last three years. The investment made by UTl's US-64 since
1964 is not realisable back today. ...(/nterruptions)
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MR. SPEAKER: Nothing will go on record except what Shri Arun Jaitley says.

(Interruptions) &€ *

MR. SPEAKER: Nothing will go on record except the Minister's speech.

(Interruptions) &€)*

MR. SPEAKER: Mr. Minister, you have taken 30 minutes.

SHRI ARUN JAITLEY: | will take five more minutes and | will conclude.

st <X e faardt (fan) @ siene #eey, UE oEH a1d IS B, & A9 OF &, dfda @dflend. 7 o du e e 8, &€ ((=aum)
MR. SPEAKER: Order, please. This applies to everybody.

...(Interruptions)

MR. SPEAKER: Please sit down. This will not go on record. Nothing will go on record except the Minister's speech.

(Interruptions) &€}*
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When this change in the character of US-64 takes place, what then, Sir, has generated the present crisis? This
year the day after the Budget was presented, the stock market was at a moderate level. On 2" March, 2001, the
Sensex stood at 4241. What is perceived to be by market observers as bear hammering started on 13! March. |
say 13" March, the day the Tehelka tapes exposure took place, the Sensex had dropped to 3540. As of 301 July,
when the stock market closed, it closed at 3286. Since the day of the Budget, the Sensex decline has been as high
as 23 per cent. Several factors are responsible. SEBI has gone into them. There was a 23 per cent drop in the
share market. The market exposure is 70 per cent. Today with such a large exposure to the stock markets, | can
assure you that one per cent drop in the stock market, not only the US-64 but also the entire investments of



* Not recorded

UTI can lose Rs.300 crore. We have to find reasons as to how it became 70 per cent. | tried to answer some of
them. That is the extent of exposure.

Therefore, once you linked it as an equity fund to the market, all such funds that are linked to the market came
down. You can see the figures of several other mutual funds than the Unit Trust funds. The Unit Trust Fund has
lost between 20-25 per cent. There are other funds which have lost up to 60 per cent. They are some of the best
known private sector funds. Therefore, once it is linked to the market, the question will always arise that the fund
will always suffer the fluctuations of the market unless we are able to implement the recommendations of the
Deepak Parekh Committee that we restore back its debt character rather than its equity character.

A question was very rightly raised. | have seen it on some television discussion also. Well, if somebody else was
responsible, | will love to believe for a moment that somebody else was responsible. | am not blaming any Finance
Minister or the Government for it. This is the continuous process which was started out by Unit Trust of India. There
may have been bona fide decisions taken by the Unit Trust of India. | quite concede. Nobody can say that every
decision taken by the Unit Trust of India, a large body, where the Reserve Bank, IDBI and everybody represented,
is wrong. There are several decisions, and they have taken most of the decisions bona fide. They may be bona fide
and yet erroneous.

Therefore, we really have to discuss the whole issue as to what we do with the character of the UTland how it is to
function. But there may be some decisions. | hope and pray it is only a few decisions which may be motivated by
some collateral considerations. If they are decisions which are motivated by some collateral considerations, which
additionally may have also contributed, and some individuals or group of individuals are responsible, it is that
subject matter which will always be a subject matter, which is not merely a subject matter of policy decision, but
which is also a subject matter of certain penal consequences by the individuals concerned. Therefore, when
somebody is being investigated by one of the country's premier investigating agencies, he is not being investigated
for what happened for the last eight years but if a particular transaction or two or more transactions where
individuals' culpabilities are involved, it is those issues which really have to be answered.

There are several issues that have arisen. | am sure, the learned Minister of Finance would deal with them in the
course of his reply but | only wish to say that if we see the Unit Trust of India Act — | was trying to read it and re-
read it — we would find that there is a Board of Trustees that is constituted. There are persons of various eminence
who are represented from the IDBI, the Reserve Bank of India, public sector banks and other institutions. They
collectively manage the UTI. In fact, for some reason | understand that most laws governing the administration of
financial institutions as also most other laws relating to regulators that are now being enacted have a saving clause,
which says, 'In public interest, in exceptional circumstances, the Government of India will have the power to issue
directions.' That power to issue directions is always kept for a specific reason. Ultimately, the accountability
standards bodies that may be nominated or appointed either by a Government or a collegium are always in
question. They are not answerable to Parliament. The media can every day question the Minister of Finance, the
Government and the Ministry of Finance. The media does not go and question the regulators; the media does not
go and question all these institutions that are otherwise represented. The popular perception is that these are all
bodies created and it is really the Government of India that is accountable. That is the perception people have. But
for some curious reasons, the UTI Act is perhaps the only Act among Acts that create regulators and financial
institutions where the Government of India, even in public interest, has no powers to issue directions, whether it
was a conscious decision or not in 1963 when it was legislated. This is for Parliament to consider at some stage.
a€, (Interruptions)

SHRI M.V.V.S. MURTHI (VISAKHAPATNAM): How is it that the DSQ shares were purchased for Rs.4,500 crore?
Please explain that.

SHRI ARUN JAITLEY: That is not for me to explain.
SHRI S. JAIPAL REDDY : It is coming from an NDA Member. You have to answer it.
SHRI ARUN JAITLEY: It is coming from an NDA member; that is really addressed to you, not to me.

The question that we have to consider now is what would happen if the Government of the day interferes. | am glad
that the learned Member raised that question. Please consider this question as a conception rather than a question
of a partisan interest.

SHRI PRIYA RANJAN DASMUNSI : Since the Government does not have the power to give directions, who gave
the direction for the Chairman to resign? Did he resign on his own? Or, was there a direction?

SHRI ARUN JAITLEY: The question for all of us to decide is this. Ultimately, if the Government were to start



interfering or influencing, all kinds of presumptions would be started. Every time they would say, "You had a meeting
with a particular person', 'A particular person came to your office' or 'A particular person spoke to you on telephone
once'. ...(Interruptions)

SHRI PRIYA RANJAN DASMUNSI : If you accept the appointment of a JPC, | will prove there was direct political
interference. | will prove it if you accept the challenge of appointing a JPC. If | cannot prove it, | would not come to
the House and raise this. ...(Interruptions)

SHRI ARUN JAITLEY: Your entire basis of asking for a JPC is gone; where is the question of appointing a JPC?

You have a Ministry of Finance, you have a Government of India and you have a Minister of Finance. Investor
protection is an issue that is a responsibility of the Government. The risks within the system are a responsibility of
the Government. To watch the effect such an adverse value of one institution would have on other institutions is the
responsibility of the Government. The Government certainly has a constitutional obligation of governance and these
are important facets of governance. Therefore, the question that would arise is this. If the Government were to
speak to them, it is suspected; if you have a meeting in your office, it is a suspicious act; and, if there is a telephonic
conversation, that itself is per se suspicious. So, what is the system that we want? We must first squarely give the
answer to that and then work out everything that leads to the answers to other questions.

Is the Government to have the responsibility? Or, must the Government completely delink itself and say, 'l have only
a polite responsibility of making enquiries; | have a responsibility of answering questions in Parliament and my
responsibility will end there'? This issue does not merely relate to the culpability of an individual in one or two
transactions. That might be one part of the issue. There are several issues that are involved. Therefore this House
when seeking to discuss the Adjournment Motion will discuss all the recommendations of the Deepak Parekh
Committee. The hon. Minister of Finance will explain to us what happened to them.

How is its character to be restored back as a dead fund? What is going to be the responsibility of the Government
in such trust funds or must it now be linked to the NAV which is one of the recommendations of the Deepak Parekh
Committee? Should it be allowed to function absolutely autonomously beyond governmental direction, beyond
Parliamentary control?

These are all issues which will arise. Therefore, if the issues relate to the small investor, let us discuss keeping the
small investor in mind and not our own partisan interest in mind. We have to see the totality of this whole issue.

As far as the Adjournment Motion is concerned, | see no basis in what Shri Priya Ranjan Dasmunsi has made out
for the acceptance of that Adjournment Motion. In fact, there are a lot of people amongst the friends here who have
a lot to answer as to the present health of the Unit Trust of India and the US-64. | appeal to all my colleagues that
this Adjournment Motion be outrightly rejected.

...(zaEm=)
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MR. SPEAKER: Shri Rupchand Pal to speak.
...(Interruptions)

MR. SPEAKER: Nothing will go on record except Shri Rupchand Pal's speech.

(Interruptions) &€ *



SHRI G.M. BANATWALLA (PONNANI): Mr. Speaker, Sir, shall we, the Members from this side and that side, stand
in two minutes' silence in sympathy for the small investors? ...(Interruptions)

MR. SPEAKER: Nothing will go on record except Shri Rupchand Pal's speech.

(Interruptions) &€*

SHRI RAJIV PRATAP RUDY (CHHAPRA): Sir, the Congress Party stands exposed so much. ...(Interruptions)
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SHRI RUPCHAND PAL (HOOGLY): Mr. Speaker, Sir, a little bit of the churning of the system has thrown so much
of dirt and filth that it is suggested, perhaps, we are living in the days of crony capitalism. ...(/nferruptions)

MR. SPEAKER: Shri Rupchand Pal, your Party has got 17 minutes. Please keep in mind.
SHRI RUPCHAND PAL : Sir, | will be very relevant.
Mr. Speaker, Sir, Please listen to me.

To the two crore small investors of this country, this July is the cruellest month when they have been looking
forward to a respectable dividend so that they could meet the requirements of the marriages to be celebrated,
admission of children in the schools and colleges, meeting the expenses for the medical treatment, etc.

1518 hours (Mr. Deputy-Speaker in the Chair)

But suddenly it was announced that for six months there is a freeze in respect of sale and repurchase of the units
and the decision was taken at Delhi. For the first time the Board meeting was held at Delhi. The Napoleon Hall of
the Le Meridian Hotel is not far away from the North Block. Such important people, rather the WIPs of the financial
world like the Chairman of LIC, acting Chairman of the IDBI, Chairman of the SBI, representative of the RBI and
other people were assembled there. But the hon. Minister of Finance did not know what they have deliberated there
or what could be their decision. He was completely in the dark and now it is being said that the villain of the piece is
this side, when they were in the Government, and they will reply to that | am not holding any brief for whatever they
might have done. They are equally responsible. | am not holding any brief for them. ...(Interruptions)

SHRI RAJIV PRATAP RUDY (CHHAPRA): What is the correct position? ...(Interruptions)
MR. DEPUTY-SPEAKER: Shri Rajiv Pratap Rudy, please do not make a running commentary.

SHRI RUPCHAND PAL : But the hon. Minister says it. One of the most important findings of the last JPC was that
you could not have an assured income or a regular income scheme.

If you base your scheme on equities, if the stock market goes up and down, you can never be sure of your returns.
That was one of the signal findings, one of the most important findings, of the last JPC. The Report was submitted



in 1993. The Finance Minister has said, "l told you how the funds were invested in the period subsequent to 1993. |
will not be wrong in saying that the UTI did not heed to this warning." What was the recommendation of the JPC to
the UTI? I am reading from para 13.55, which says that, "Despite market operations of Rs. 35,000 crore, it is
relevant, however, to record that no inspection of any kind has ever been done about the activities and operations
of UTL To this lacunae, it is the expectation of the Committee that the Ministry of Finance would address itself to
this issue." This was a direction to the Finance Ministry. He has rather misquoted. What did they do? They are the
villain of the piece.

| am quoting from page 37 of the 1999-2000 Budget Speech. It says that, "The Deepak Parekh Committee
appointed by the UTI has made wide-ranging recommendations including reconstruction of US-64 Scheme for
granting tax incentives. We are taking necessary action." He said that he was taking necessary action. After that, let
us come to Part B of the Budget Speech. What does it say? It says that, "The income in the hands of the investors
is fully exempt from tax. This income is subject to dividend tax under Section 115 of the Income Tax Act at the stage
of the distribution of the dividend by the UTI or Mutual Funds. As a departure from the policy and as a second
element of the package, | propose to continue for three years the exemption for US-64 Scheme, as also for all
open-ended equity-oriented schemes of the UTI and Mutual Funds with more than 50 per cent investment in equity
from dividend tax." He had given the direction. Those who had gone for the equity-oriented schemes, they have
been encouraged. This was the speech of the Finance Minister. ...(Interruptions)
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SHRI RUPCHAND PAL : He continues, "As a result of these two tax incentives, investment in UTI and other Mutual
Funds will become more attractive, and equity-oriented schemes will be relatively more attractive than those
schemes where equity investment is less than 50 per cent." This was the Finance Minister's speech. He says that
these people were responsible.

Now, | am coming to the Deepak Parekh Committee recommendations. The hon. Minister, Shri Arun Jaitley, was
very eloquent. The Report says that, "the people had been losing faith in that Scheme. On 30" June, 1998, there
had been a serious crisis and the Government had intervened. The timely action by the Finance Minister in
ensuring investors at large that the Government of India would support UTI and protect their interests, went a long
way in allaying the fears of the investors and preventing what could very well have led to a deepening crisis." But
this time the Minister was approached several times. The Chairman was moving from door to door. He was waiting
outside the North Block saying, "please help, please help."

The Deepak Parekh Committee made this recommendation. This is paragraph 2.27. It says:

"Given the state of affairs, the Committee is of the strong opinion that there is an imperative need to
tackle the situation on a war footing. "

This was three years back. It further said, "The Government will have to infuse confidence'. But they refused. They
were waiting at Delhi with the assumption that some development will take place. They were holding the meeting at
Delhi not for nothing. But the Government was sleeping. When did the Government intervene? They intervened
when the UTI had taken a decision that they were going for strategic sale. The Chairman, Shri Subramaniyam had
decided to sell strategic holdings in a bid to raise more funds...(Interruptions) There were companies such as M/s
Reliance and M/s ITC...(Interruptions)

st wane fae (AR, QER) @ oS wuan St g R J s 8 a€| ( saur)

#H T 9Tel : UFT QAN I dEY G FMB B A w@d | o g @ s g€ ( =@er) These were some of the companies
in which the UTI had substantial stakes. However, the Finance Ministry subsequently said that it would not allow
any major unloading of strategic stocks. The Ministry had to intervene when the UT| had decided for strategic sale.
It further said, "The Trust must have been hoping for valuation of its holding by top rung companies...." They are
saying that the villain of the piece is the previous congress Government. The then Government in 1994 had
provided undue favours to a Mumbai based company for oil exploration and such other things. There had been
price rigging and price manipulations...(/nterruptions) Let them answer this. | am not holding any brief for the
Congress...(Interruptions) But, what have this Government done? When UTI decided for a strategic sale, instantly
there were pressures from the Mumbai based company. There were pressures from M/s ITC and M/s Infosys and
the Finance Ministry woke up to say "no, they cannot go in for strategic sale. Here lies the story. At the cost of the
small investorsin order t to serve the corporate interests — the same corporate groups who have systematically
been looting the UTI - the Government had sat tight and did not respond to the requests and appeals of UTI
Chairman.



Here we are talking of about Rs. 32 crore investment in Cyber Space. But this is a peanut. | can give you umpteen
number of such cases...(Interruptions)

MR. DEPUTY-SPEAKER: Shri Pal, you would not have to give examples of umpteen number cases here. You have
only 17 minutes and you have got another speaker also from your Party.

...(Interruptions)

SHRI RUPCHAND PAL : Sir, | am making very relevant points. The money involved in this Cyber Space case is
peanut. There is a company called Apple Financial Limited. They have an education network. The late Dewang
Mehta was the former President of Nasscom. The Chairman of NASSCOM who was also the MD of Apple Finance
Ltd. accompanied the hon. Prime Minister of this country to the United States. Although this man did not pay up the
money out of the NPA in Dena Bank, yet they were given Rs. 25 crore by UTI. These are all known. The
Government of Uttar Pradesh was a partner in a project with cyberpace. There have been telephone calls made.
We had even shown the photographs of the person along with the Prime Minister of this country. This is how, Shri
Arvind Johri and Cyber Space have been given out of turn favours. The telephone calls were coming from the
offices in the North Block and even the PMO.

Let me refer to the RH factor of the PMO. This is not my coinage. Even Dr. E.A.S. Sarma, who had resigned from
his post of Secretary to the Government of India, mentioned this phenomenon in an interview. 'R' means Reliance
and 'H' means Hindujas. It was they who were deciding everything earlier and it is they who are deciding everything
even now. In the name of reforms, virtually all the financial institutions, like UTI, have been looted. What is the
present condition of IFCI? It has been announced today that a package of more than Rs.1000 crore has been
arranged to bail out IFCI. What is the condition of IDBI? NPAs of all Financial Institution together now are to the tune
of Rs.18,000 crore. The Life Insurance Corporation of India, the General Insurance Corporation of India and the
other financial institutions have been found to be investing in dud shares. Out of more than 1400 companies in
which UTI had invested - they invested even in unlisted companies — only in 81 shares appreciated .

The hon'ble Finance Minister says that the character of US-64 had been changed by the earlier Governments. But
the present Government continued with the same policy through its Budget and through its selective response to
Deepak Parekh Committee's recommendations. Deepak Parekh Committee had recommended many things but the
Government had not accepted them all. Deepak Parekh Committee asked the Government to provide more
weightage to debt, consistent with the objective of the scheme. The Committee said that this needs to happen
without US-64 having to resort to selling a large part of equity portfolio in the market which would severely hurt the
market sentiment and add to the present difficulties. The Committee also said that till the Government is ready for
the NAV, it should provide all sorts of help. This is a part of the Report. However, the Government have been
selective in their response.

This Government acted hand in glove with some corporate as a result of which a series of scams have taken place.
We have demanded that this Finance Minister should go not because of this is not one scam only. After the Minister
presented his dream budget, the stock markets scam took place. Then came the excise scam. Now we have this
UTI scam. There is one more scam in the offing. We will wait and see as to what will happen to the assured income
schemes and monthly income schemes of UTI. We will wait and see what is going to happen to IFCI, IDBI, LIC and
the other financial institutions. In the name of reforms the Government is allowing these institutions to be looted.
What is actually lost is the life's savings of 2 crore people.

The confidence of people in this Government also gone. This Government has no moral right to continue any
longer. People of this country have no faith in this Government. In the name of reforms the Government is selling
away profit-making companies to private parties. When confronted, they say they would have it examined by the
C&AG. What were the observations of the C&AG in the case of sale of Modern Foods? C&AG said that the
valuation of Modern Foods had been done in a deliberate and planned manner as a result of which it had suffered
huge loss. It was C&AG who said that. In the name of disinvestment, in the name of privatisation, in the name of
liberalisation the Government has come to believe that they have the right to loot public money. ...(Interruptions)

MR. DEPUTY-SPEAKER: Order, please.



...(Interruptions)

MR. DEPUTY-SPEAKER: Shri Rupchand Pal, please conclude now.
SHRI RUPCHAND PAL : Sir, | am just concluding....(/nterruptions)
MR. DEPUTY-SPEAKER: Shri Kharabela Swain, please take your seat.

...(Interruptions)

SHRI RUPCHAND PAL : Sir, because of paucity of time | am unable to bring here a number of many important
cases of irregularities. We all know how they have been operating hand-in-glove with the dotcom companies and
how they have been instructing on Telephones to provide money to the unlisted companies.

So, where should the general public go? They have been putting all their life savings into small savings but the
Government has brought down the interest rates. If people put their hard-earned money in the PPF, there the
interest rates are brought down. They have been saying to go in for mutual funds. But see, what is the condition
with regard to the mutual funds? Where should the small investors go now?

MR. DEPUTY-SPEAKER: Please conclude now. You have already taken a lot of time.
SHRI RUPCHAND PAL : Sir, | am just concluding.

Where should an honest man put his money now? Even last year, there has been a survey of the Indian investors
about the instruments and where the money can be put. By and large, the instrument could be ranked in an
ascending order of risk with fixed deposits being considered first followed by gold and then US-64. US-64 came to
the third position.

Just a year back there was a lot of popularity and confidence enjoyed in US-64. Now, where do they stand?
Yesterday, redemption has started. There is a lot of publicity being given about the UTI.

I will only request this Government to take appropriate steps in this regard because till today US-64 is better than
many other mutual funds. It still has got a future. So, the Government has a big role to play.

If the Finance Minister is unable to deliver the goods, it will be better that he quits and leaves the job for someone
else.

With these words | conclude. Thank you.
MR. DEPUTY-SPEAKER: Now, Shri M.V.V.S. Murthi.

In the morning, hon. Speaker had mentioned about the time allotment to each party on this debate. So, please keep
in mind your party's time and restrict to it.

SHRI M.V.V.S. MURTHI (VISAKHAPATNAM): Sir, all the previous speakers on this debate have taken about 20-30
minutes each. Anyway, | will try to confine myself to the time allotted to us.

Sir,  am not holding brief to anybody. | am very sad to know that a mess has been created in the UTI. That mess
has not been created overnight. Continuously, there has been an onslaught over a period of last ten years. It
started probably from 1991-92.

Originally, US-64 scheme was started mainly as a lender's debt scheme. But over a period of time, it acquired the
status of fly-by-night quick money investment in equities. Everything could be shown in hand that one could make
so much of money if he invests in equity. It could become double, tripple and even four times.



So, ultimately what happened? The scheme has changed its characteristics and started investing in equities. It was
not true that the Government has no say in it, as argued by some of our learned Members. The Government has
every say in it. The Chairman of IDBI, the Chairman of SBI, the Chairman of Syndicate Bank, all of them are
Trustees in this Board. They are all Government bodies. They are all appointed by the Government, by the Finance
Ministry. So, it is not proper to say that the Government is not represented in the Board of Trustees. Somebody has
said that it was represented by a Joint Secretary in UT]; it would have added fuel to it, if there is any Joint Secretary
in the Trustees today. The Board of Trustees is virtually hearing the dictates of the Finance Ministry. We cannot
deny it. They may be investing somewhere else also. That is how, they have invested a major share of funds, about
Rs.4500 crore in obsolete public sector utility shares, maybe, as bundles. They say bundles of good shares, bad
shares and medium shares. But they cannot market all these shares put together. They are not allowed to sell; they
are all kept like bundles. Then, how does the money grow? How does common man's money grow? How do they
pay you 25 per cent dividend or even 20 per cent dividend? Ultimately, the entire amount of the scheme, amounting
to nearly Rs.13,000 crore has dwindled and had a negative growth by 1998. So, to keep up the confidence of the
public in the scheme, our hon. Finance Minister has gone to the rescue of the common man, common public who
have invested in these units, and he pumped in some money at that time to save the situation, by repurchasing
these bundles of public sector shares. It is all a matter of regret because the Trustees were never allowed to
function professionally. We say, for all practical purposes, that it is a professionally managed body of Trustees. But
they were never allowed. Everybody had a say in it and more so, whoever was in power at that time or even now.

| cannot say that the present Finance Minister also has never influenced it. He might have influenced it, but not
necessarily directly. But every influence — knowingly or unknowingly, or wittingly or unwittingly — has caused a
damage to the UTI's US-64 scheme. We have now to clear the debris. We have to make the scheme competitive
and gain the confidence of the public in that scheme. We have to again re-assure the public. Whatever we do now
is not going to neutralise the damage that has been done over the years. It is not that we would pump in money
again. We have to create the confidence of the public again that this is a sound scheme, that this is a growth-
oriented scheme and a vital scheme. They should know that if they invest money, they would again get dividend -
not artificial dividend, but the dividend that it would earn by itself.

Then only the public will invest. Originally the scheme was thought out for mobilising small savings, by the then
Finance Minister, Shri T.T. Krishnamachary. It was his innovative idea. Then from then onwards, every small
investor used to put in money in this, in 1000 Units or 2000 Units or 3000 Units, like that. Mostly these Units used to
be bought in the month of July. July used to be the month for these Units to be bought at lower rates. Now, the Unit
has lost 30 per cent of its value today as per market selling.

But even then, people are not buying at that rate. Most of them are only off-loading. It creates a doubt in our minds.
Why in the months of April and May all big institutions, both Private and Public including the Government institutions
and banks, have off-loaded such huge quantities of units is to be explained by the Finance Minister. This could
happen only if there was a doubt that this scheme was going to collapse and, therefore, otherwise there was no
need for them to offload huge amount of units into the market. There are more than two crore of investors. This is
not a small number and it is likely to grow further, provided the Government again inculcate confidence into the
small investors. Ultimately, our country depends on investment in the stock market by small investors. But these
investments were to come without a debacle. The Government is not able to answer the public. The Board of
Trustees are not capable to manage the funds. The trustees are managing the affairs in other big companies, like
IDBI, the State Bank of India and others. All these people who are today managing as trustees should be given
proper freedom. They should work without interference.

The RBI Deputy-Governor, Shri S.S. Tarapur used to call for all investments made over ten years and then used to
narrow down the deals which made losses. A Committee has been appointed to see where actually we have
incurred loss over the last ten years, from 1991 onwards as of date. This Committee has to look where exactly we
have incurred loss and what are the reasons for that so that we do not commit such mistakes in future. It is not to
blame each other. We can blame each other and make a number of allegations against the past or the present
Government. But at least the future should be bright to us. The future should be ours. We should be able to create
that sort of a situation.

It is also to be considered that established procedure was adopted for investment in various equity shares, like fly-
by-night |.T. shares. They are now quoting as to what happened to Yahoo-com. What happened to our investments
like that kind of I.T. shares? Our IPOs were buying at the high rates of IT shares. What made them to buy at such a
huge price is to be explained. We have invested in a number of |.T. companies but every company has lost. Some
of these companies are quoting the shares, which we have purchased for more than Rs.100, as worth one Rupee.
So, huge money has been lost. This is a matter of great concern to the people of this country and are we not
responsible for it.

Deepak Parekh Committee also recommended to come down slowly from an equity base of 66 per cent to 30 or 25



per cent. If we go back to 25 per cent, base there may be stability for the scheme. This also has to be examined.
Steps have to be taken inducting transparency and efficiency. The market intelligence in fund management, which
is lacking, is also required to be inducted.

Net Asset Value dilution does not allow UT I to value higher. According to the experts, the NAV has also diluted the
value of UTl is eroded. This also has to be explained by the Finance Minister.

The Government of India's rescue package of US-64 is a cleverly structured policy which guarantees the first 3000
units only. But what about the balance unit holding? If somebody is having 10,000 units, they would encash only
3,000 units, what about the balance 7000 units? Since 1991-92, the Government of India, time and again, is using
UTI funds to control abnormal trade in the stock market. There were directions to the UT| to pick up shares of some
company or the other to dilute some shares. This has been done with the tacit knowledge of the Ministry of
Finance. The small investors normally do not trade in the market. They keep their units live for years as they are all
growth-oriented. There are many schemes like Bhagya Laxmi Scheme. UTI said that you encash it because UTI
does not want to keep it. That is another bad thing that has occurred for a small investor. It is because they thought
that they would use this money for their children's education and marriage. That has also been withdrawn due to
various reasons. This is another thing which has to be kept in mind.

Sir, | do not want to take much time of the House. In future, the UT| should not be used as a remote-control tool of
the Ministry of Finance or as a matter of fact of anybody else. Let it run on its own and with its own people. We
should not control the shares of other companies through UTI. Let it stand on its legs and let it regain people's
confidence. There must be a provision to include UTI under SEBI jurisdiction so that it can look into UT]
investments. It could, to some extent, oversee the functions of the UTI in days to come. It could see whether they
have adopted the prudent methods and whether prudential investments have been made or not. That is also
another thing which can be thought over. We cannot blame alone the Finance Minister. As a matter of fact, after
becoming the Minister of Finance, you have taken up the job of cleansing the whole system. | should congratulate
you for that. It was you who found out the negative growth in 1998. At that time, people were given the impression
that everything is going on smoothly. You have brought transparency....(Interruptions)

MR. DEPUTY-SPEAKER: Shri Aiyar, you are also going to get your chance. At that time, they may interrupt you.
SHRI SOMNATH CHATTERJEE (BOLPUR): Sir, | think we can continue till 8 o'clock.

SHRI M.V.V.S. MURTHI (VISAKHAPATNAM): Sir, the Minister of Finance is required to explain various investments
in the equity and in fly-by-night |.T. shares. Over a period, they have invested in IPOs at many times more than its
face value.

You have to study as to how they have swindled the money so that so that in future we do not commit such
mistakes and play havoc on the small investors funds. Apart from UTI, many other financial institutions, like IFCI,
are in doldrums. The other financial investment companies may also face the same fate. Now, we are worried about
their autonomous character. We have to see that these institutions do not work at the dictates of the Finance
Ministry. They have to work in their own interest and in the interest of the country. They just cannot keep their
money to the chest. They have to invest their money prudently. The views that we express here should not work to
their detriment. They should invest progressively. They should take the economy of the country forward. At the
same time, there should not be any extraneous influence on the institutions because it would make them commit
mistakes. Please ensure a good future for the Financial Institutions like UTI.

With these words, | would request the Mover of the Motion to withdraw it.
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"The hon. Member has raised a specific question about investment in a particular company. "

He further states:

"I'would like to inform the House that these decisions are taken by the Investment Committee. It is not the
Government which takes the decision. "

The hon. Minister further states:

"l do not accept the proposition that public sector institutions should not go through the private placement.

2 frate el orR anft gst SufRa e a1 g3t ot aifdre s airaT| I Tal fhws SufRa @t of? # o agd v wear gl i
A A = =rd] Sufeera ®f off, S SR o

16.00 hrs.

The private placement is a new method invented by the institutions and the Government. He also further stated that it is
not only the LIC but the UTI has also made an investment of Rs.750 crore. The total investment is Rs.900 crore and the
total loss is amounting to Rs.250 crore. 78 %a @1 =@l 27 0 w9a #r+ta fa< w3t gwa=r Rieer Sft 986 9, arra w=ee= e <t &
3R I8 Fal A AW SgUTd Yest off 7 IR @1 off| § 59 |ard @1 o it agd U W gl 3@ A HEdN, WY iR Fell s
Sieelt Sft 3 Sl ard ST, SWH I8l HHs &l HEEl Bl A el foral, # S@eT We dR W) AW o aredn g 1 his is a fraud committed
by the corporate houses. It is the nexus of the corporate houses and operators with the milibhagat fund managers
of financial institutions. This is not a new case. This is going on for years together whether you were ruling or we
are ruling. # smue gr1 R ot Wil w3 @rEan g & A sefifa @1 2, afea anfde R &1 & worety g9ey SH-sree 7 o
STTERIEH FHICH A BIC SICH B ¢cl &, BH STd! HGg DX X8 ¢l &F S [P 78 QU1 3§ W & qlfs ol I+ T b &, 98 1o ga 91|
# 3¢t = w1 SerExv < g You know what was the amount of private placement that the Reliance Industries made.
7g Remiw gewiw &1 wgde wiwsic €. In a further reply in 1996, he had said it. It was different Government at that time.
The Minister might have changed but the institutions and other things remain like that only. s= fawr &€ : The
Minister replied and | quote:

"However, in the case of UT|, private placement disbursed by way of equity and debentures to Reliance



group of Industries during 1993-94, 1994-95, was 34.38 per cent and 40.13 per cent."

100 URHE H W 40 URHC Ueh YU B! 71| # S7&1T TE DT =TEd], H D! AR HR a1 gHl Refrda gewol 7 1000 HIS ¥Ud D AT
frdt 9 - 3. A9, & 33, yasnd. A 1 99, Shend . B 3| fFw v @ 99, 385 WA & W@ & 2| It was sold at Rs.385. You
know what was the lowest price that was quoted in the Bombay Stock Exchange and the National Stock Exchange
during these particular two or three periods. The deal had taken place in 1994 at the rate of Rs.385 per share. In
1992, the Reliance's lowest quotation on the Bombay Stock Exchange was Rs.125 per share. In 1993, the lowest
quotation was Rs.116. In 1996, the lowest quotation was Rs.150 and in 1995, it was Rs.194. w 718 amern W 2, 78
I 21 UF 3R IR 0t Il B U g s v9d B At 385 wuA @ Wi A RA| R rvh e B et B It g9 yered A

faw 61 v0 # ford| 7 Afpvs wid 21 anft fwrd a F 7o <=1 & &5 .8 ems. &) fhm g 21 g & and. & 3= &l 3 g 21 How
much is the investment made by Reliance Industries in US-64 as of 1993, 1994, 1995 and 19967 uar 2, Reria s
@ 4.09.-64 3 fa=n i em, At one particular time, it was at Rs.449.40 crore. It went up to Rs.834 crore during 1994-
95. In 1998, it has come down to Rs. 0.13 crore. a3y i< €, @i, #difs 4 = |@ra &, 1994, 1995 31X 1996, forad FfHe e A
fram fedide fRan, ®aw: 26 wRie, 26 Tx¥ie ik 20 wwde| They were declaring the dividend totally. At the same time, the
rights, preferences and bonus were given in all the three years at a discount of 20 per cent.

U AR Rt qua-64 &1 e @l ofl, Ta IH! ual aenl & 091 30 @ae & 1 & 3 I6S a6 31U Ge B JUa-64 Bl AGHE | 15
WY ¥ 20 WUV dF H 99 feunl F G @5 <t § e argm 6 s 9ga we1 v srewt wed Seran 81 He has asked the Committee
to scrutinise the investment policies and decisions of ten years.

AT # 3Rt U el R A R W W A o < g oI 7 o < R 7 & Fraie wew TE f, 69 P W 98 I 0P
&1 & gav el gew &1 f ST Aud! SA7 Arg | |t A et B B Fawet B oo 81 # gy dle &1 9 garar g1 That
corporate house came into existence in 1993. At that time, its turnover was Rs.74 lakh. Slowly and steadily, in 2000,
its turnover went up to Rs.286 crore. sifise @ o, Till 1999, its profit was Rs.61 crore. In one year, that is, last year -
2000 - the profit straightaway jumped to Rs.267 crore. Do you know how? 200 @ $uy @t s1ex g@d fawr €1 ofiv gwat
R Rord fasamn o, west aire wie @ sl & gfde & 173 &3 wuy A For the year 2000, it went up to Rs.3,522 crore. t&
F0Y &1 IR a1 franl a1 397 &1 v wug A f3dior fsan ok v s9R $9¢ & wig | d@n, a8 FEO oft eeffae oftl g dhand. @t swe
HIRUT 950 FRIS TIY H1 HIeT g1 &1 U MR Rergs 1 ofe1, gt iR st Sefifasr 3 qenl # & ok et &1 51 aarn angm, $ew.ay,
digeday, TR # wede St § fb g9 o1 81 Fwe @ deiw e @ € - Auditors have audited the reports of 1998-99 and
1999-2000.

Iud foran 2 f6 400-450 He Ty &1 frafa foar @ € ok 318 wedie 78 21 225 &8 Ty &1 Bfse e fwr & €1 Everything is
flimsy.

2500 Y TFH IHSD HISH P ST A7 3R 379 50 0T &1 .3, & U AARAT IWD WY qdid S 8l # T 3R HH 1 A g
g1 4 a9 wede 4 € vauw.Hlue., 5 & 100 #3s way @1 wrer gan 21 | have got the official statement through UTI. What

was the loss of HFCL? The cost of acquisition was Rs.1,067 crore and the market value on 20" April was Rs.127
Crore. 900 Rr$ TUY T BT g3 & IAHER St I@f 8 a1 SATaT 37res BT | # S9! aar aredl § & \a frass e 8, &1 89 39 el
A ? amg SLd.UA. @1 1000 HIS w9Y ad @1 g3l During whose tenure has this happened? To whom were the loans
given? What is the NPA of IFCI, IDBI and the nationalised banks? It was Rs.53,000 crore. 53,000 ®¥'¢ 47 @1 U-.41.T.
1 eEd Rieer oft & v | dar 8 ? eraE St Arefder wa @ = o <2 291 | will refer to the same Parekh Committee
Report.

"The quality of that portfolio is also questionable. "

3101 ieet Sff 8 ar # wear & om &1 4t werl The growth of NPA stood at Rs.875 crore — 20 per cent of aggregate

corporate debt. This was not after the NDA Government came. This was as on 3oth June, 1998, for the previous ten
years. <ifdh sl SHH! IAuifcrd IS A @ BT DI Adeld 8l 8| IR oW a1 # R JYD! ug B YA =@l g, Sl 41 gt W aamrn
u11 3N wrgde wikHe @1 a1 &1 <@ & | Of the equity investment in a total of 1,426 companies in the private sector, only 81
companies showed an appreciation, as on 30" November, 1998. The investment in the remaining 1,345 companies
depreciated by approximately 47 per cent.

T% gavcHe faree wxaran an? # st e e Sft &1 9 @ weaa g gl

You cannot control them. There are 82 financial institutions including banks, NABARD, SIDBI, IDBI, UTI, ICICI etc.
How can the Finance Minister, sitting in North Block, regulate and administer all these financial institutions? Are we

not going to hold these people responsible? US-64 Scheme may be less than 10 years old. As on 30t June, 1998,
it might have been worth Rs.9.50.



g4 farg @1 319 3 gf 3 g =rEd € ¥8 & ST 81 o Y UkA.64 H il W g €, 98 Usel ® BRI Al gar &1 WY A W) B Ao |
3R T B fopan 2, 98 Wt I@T U 9 8, Y1 § At €] Hard B $9%) & € 5 @t v s dvn? #§ Ay g e ot 9
i1 et @ s afd e d@-smee ¢ @ € o 4w afe srgw ma Gl Tell them specifically: 'no, you have to remain
accountable now.' st +t 3.t .smE. &1 Iuvs a9ar €, 98 @1 weede wv @ Before he becomes the Chairman, he says: "no,
UTI must be regulated by SEBI." Shri Dave was in the regulatory authority. At that time, he wanted the UT| to come
under the supervision of SEBI. The then Chairman of UTI, Shri Sherwani refused saying that SEBI cannot
supervise it. Later on, Shri Dave became the Chairman of UT| and he said: "we are beyond the touch and the
supervision of SEBI. It is not under the Government of India, because it is a public sector autonomous body." sit @i
AW 1 8, IWH! UlaR 1Y | AT A w0 S e1u d@-en<e I WAy us wwitie &Ryl Restructure the whole UT], divide,
make a separate account management company, bring transparency and make decentralisation of authority. You
do that not only in UTI, but simultaneously in IDBI, IFCI, ICICI etc.

g fFae fhaa fy € 3= fhu & a1 fopedt o 1 51 € wara a8 A€l 21 ofte &9 98 W 1eR & 49 €1 R 49 o € a1 Wi §
IR BT AT 2| ot AA-IMT A AN SF-UIR BT MY A U & 2| A 7w dn frwd urw S 2, 7 9 HRUNeH, TaUHHite,
Suwey iR Rerde & ax # wran 21 o Raria @t fRufa s €1 smuet wrem € & Remdia &1 aifes fasa=n 87 As on today also,
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ICICI become independent and accountable, who will take care of them? That is why they do not want it. How many
Committees have recommended restructuring of UTI?

Sir, | was going through a debate of 1989 that took place in this House. At that time, many people said that UT]
must be restructured. it was recommended by the JPC of 1993, then subsequently by Waghul Committee and later
on by Deepak Parekh Committee, but they did not like it.
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You are a little bit worried. | know that the people working in the Unit Trust of India have created a picture. You and
| will remain. The Trust will go on. But more people have trust in you. The people have faith in you. 'I' means more
investors and 'you' means 'Finance Minister'. Both are here. The Trust is there. You have to strengthen the Trust.
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MR. DEPUTY-SPEAKER: Shri Sahu, do not interrupt like this.
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SHRI RASHID ALVI (AMROHA): Are you defending Reliance? ...(Interruptions)
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* Expunged as ordered by the Chair

MR. DEPUTY-SPEAKER: Shri Mani Shankar Aiyar, | am only reminding you that there are other speakers also in
your Party.

SHRI MANI SHANKAR AIYAR (MAYILADUTURAI): If you will tell me how many minutes, then | will try and adjust my
comments to that time. Please tell me how many minutes you are going to give me.

MR. DEPUTY-SPEAKER: You can take 15 minutes.
SHRI SATYAVRAT CHATURVEDI (KHAJURAHOQ): No, as it is we have agreed to carry on.....(Interruptions)

MR. DEPUTY-SPEAKER: Only 25 minutes' time is left. There are two other speakers also. If you want to take all
the 25 minutes time, you can take.

SHRI MANI SHANKAR AIYAR (MAYILADUTURAI): Mr. Deputy-Speaker, Sir, today my mind goes back to a day in
March, 1998 when | had lost the election. And in some considerable despair, | arrived in my private car and parked
it in the parking lot. As | got out, two gentlemen, who had won, accompanied me into this building. | did not imagine
both of them would grow to the eminence that they have grown into. We lost one. Shri Rangarajan
Kumaramangalam is no more with us. The other is a very old friend of mine. He is somebody whom | have worked
with as a civil servant. He is someone with whom | worked in Udyog Bhavan, and we have had worked abroad. He
is my good friend, Shri Yaswant Sinha, Saint Yashwant as Shri Priya Ranjan Dasmunsi just consecrated him. | am
saying this because March 1998 is a thousand days ago, one thousand and one nights ago. For three years and
more, one of the finest civil servants that the IAS has ever known has been the Finance Minister of India. And yet, it
appears, that his colleague, the Law Minister does not know this, perhaps, because the Law Minister is a new boy
who came here only in October, 1999.

We have heard the speech of Mr. Arun Jaitley, which is a complete contradiction of the Advani line, because
Advaniji, according to the newspapers has asked the BJP and the NDA to shed the Opposition mindset. And yet,
the way in which Shri Arun Jaitley spoke, it seemed as if he was on this side and we were on that side. For what
are we talking about? Who is the Finance Minister in the dock? Is the Finance Minister in the dock Dr. Manmohan
Singh? Or is the Finance Minister in the dock, Shri Yashwant Sinha?

| have been the first to admit that there are many mistakes which every Finance Minister of India has made. It is
entirely possible that there were decisions made by us during the period that we were on the other side, which
needed correction. | do not believe there is anybody in this House who could match Shri Yashwant Sinha's ability to
make those corrections because just before Dr. Manmohan Singh became the Finance Minister of India, Shri
Yashwant Sinha was the last full-blooded, red-blooded socialist Finance Minister of India. Then, Shri Yashwant
Sinha and | served together in the JPC on the Securities Scam. For two years, Mr. Deputy-Speaker, Sir, | saw this
noble socialist pointing out all the faults of this new system of economic reforms that we were bringing in and
nobody contributed more to pointing to the dangers of what happens when we shift from a led economy to an
economy that is led than Shri Yashwant Sinha. | have great admiration for him because he is an intelligent man.

Then, just before we signed the JPC Report, he switched from socialist to saffron and immediately went into the
Swadesh Jagran Manch. During the course of the years from his initiation into the BJP, to his becoming the
Finance Minster, he was able to combine the knowledge he had as a socialist with the knowledge he had gained as
a saffronite.

Therefore, there was simply nobody in March, 1998 in this country, who, from several different perspectives, could
know and see better what had gone wrong with our form of reforms. He has had a thousand days to do all the
things that Shri Kirit Somaiya has very correctly pointed out, need to be done. It is absolutely essential = as Shri
Somaiya quoted from the Bible of Shri Yashwant Sinha, for it was he who wrote it all in the JPC Report — that the
UTI needs restructuring. The proto - Yashwant Sinha says, 'Restructure UTI' and suddenly the proto - Yashwant
Sinha of the Opposition becomes suddenly and unexpectedly the deutero Yashwant Sinha of the Government, the
man who is charged with restructuring the UT| and a thousand days later nothing has been done. | want to ask my
friend Shri Kirit Somaiya who the saint is and who the sinner is.

Why has all this work not been done for a thousand days? There cannot be the argument that we made the
mistake. Of course, we did. If we had not made the mistake, there would have been nothing for Yashwant to
correct. When he knew what had gone wrong and when the author of all this had the power, the ability, the
intelligence and the experience, for one thousand days to carry out the doctrine of Shri Gurumurthy, why is it that
he followed the path of Shri Guruswamy? Whose is the Guruwani that he is listening to? Nobody knows it better
than Yashwant. | am calling him Yashwant today because | want to speak about a friend of mine of forty years'



standing and not some hon. Minister of Finance. Nobody knows better than Yashwant what are the games that
politicians get up to with civil servants, and yet there is some reason or some hidden hand that prevented him from
doing the obvious - restructuring UT| and making it more transparent. Shri Kirit Somaiya is quite right that it should
be made more transparent. Was it made more transparent? Are a thousand days not enough to make it more
transparent? For a thousand days Shri Yashwant Sinha was picking up a broom and cleaning the Augean stables,
as Shri Murthy wanted him to do; but was he so busy cleaning the system that he did not see how much muck was
filling in the sewers? The fact of this matter is that the Government with a difference, the first Government to be not
composed of ex-Congressmen, the first Government to be not dependent on somebody else but dependent entirely
on its friends, which, even when one ally, the AIADMK, left, succeeded in coming back in the next elections, did not
do anything for a thousand days. ...(Interruptions)

SHRIV.P. SINGH BADNORE (BHILWARA): Your 30,000 days cannot be changed in one thousand days.
SHRI MANI SHANKAR AIYAR : For a thousand days, we have waited for changes to be made.

We were asked about decentralisation of power. Why could the decentralisation of power not take place over the
last one thousand days? Shri Kirit Somaiya has completely correctly pointed to the nefarious nexus between big
business, banks and fund managers. Who pointed this out? It was not Shri Kirit Somaiya. It was pointed out in the
JPC's Report, written among others, by Shri Yashwant Sinha. This House and our sister House compelled Dr.
Manmohan Singh to return with a second ATR to Parliament in which Dr. Manmohan Singh was forced to set up a
committee, comprising all the agencies involved, to investigate this nexus that Shri Kirit Somaiya has today talked
about. About that committee, | want to know something from the hon. Minister of Finance because we have got the
answer elsewhere. | want to ask him this question. Has that committee that was set up by Dr. Manmohan Singh,
comprising all the relevant agencies to investigate the nexus, which Shri Kirit Somaiya has talked about, between
big businesses, banks and fund managers, met even once in the last one thousand days? All the time that you have
been the Minister of Finance, the committee that you insisted should be set up, has not even met once.

Is it not a fact when Kirit Bhai talks about those criminals not being punished and sent to jail quickly? Is it not a fact
that repeated requests for additional judges to look into the Harshad Mehta scam-related criminals have been met
very grudgingly and very tardily? One judge has gone to two - that is all; the consequence of which is 72 criminal
cases were under investigation and 47 cases have been brought to the point where you could move the courts and
only six of them have been brought to a conclusion and only three have resulted in convictions. This was the record
of the last ten years. The record of the first seven years of these ten years was unimpressive. We thought yours
was a Government with a difference. We thought that the prosecutor having become the judge, he would change
the system. But has anything been achieved?

What is the point, Kirit Bhai, of your asking me to join you now? | joined you years ago; | joined you in the JPC of
1992-93. | said - let us investigate this criminal nexus between big business and bank managers and fund
managers, and joining me in it, whom did | embrace at that time? | embraced my friend Yashwant. The two of us
had one voice on this. We were having other differences. But we were one on the question of investigating this
nexus through a committee which we both forced Dr. Manmohan Singh to set up. Yet you do not allow it to happen.
You do not add judges. You are happy with only six cases out of 72 being settled after a ten-year period, of which
only three cases have resulted in conviction. And you come and tell me now that Dr. Manmohan Singh was the man
who started changing UTI's equity-debt ratio. Of course, he did it. Why did he do it? If you start asking the UTI to
make more money for small investors, there is one way in a rising market, to get increasingly into equity. And where
does a genuinely rising market come from? It comes from being a Finance Minister who raises the rate of growth
from almost one per cent when he takes over to over seven per cent in the last two years and gives the economy
such a momentum that in the year after he leaves, it still rises at seven per cent.

Well, what has happened? We have had, since 1998, relative to what was achieved in the reform period in the
previous three years, a significant decline in our rate of growth. The rate of growth is still good compared to many
other countries. But compared to what we had achieved uptil 1997, the record after that is very disappointing and
we have seen that agriculture is stagnating and we have seen that industry is now crashing in the first quarter of
this year. According to today's newspapers, there have been sharp falls in exports and imports. Imports are needed
to sustain growth. We have had a pretty bad economic performance in the last three years. But while our
performance on the ground, in the real world has been very disappointing, the stock market has been booming.
Should not a responsible Finance Minister have said that this boom in the stock market is unrelated to the
fundamentals and suggested or indicated — not directed because he could not legally do that — that the largest
player in the stock market, which is the UTI, should play in the market in such a way as not to fuel a completely
unrealistic boom but bring some measure of realism into the minds of small investors who are putting in their
money? This was not done. Not only that — there were all kinds of routes opened up which nobody had imagined
before would be used for this kind of a purpose.



Sir, the daily turnover in the stock market had suddenly risen from some Rs. 2,000 crore a few years ago to over
Rs. 15,000 crore a day.

Where did this money come from? A very large amount of that money has come from foreign institutional investors.
With great pride, we say that we have invited these foreigners to come in. We find that the biggest investor in India
is the smallest Island that you and | can name without being on the Kaun Banega Crorepati Show, which is
Mauritius. We take recourse to a 1982 Agreement -- when Mauritius was a little Island exporting sugar and hoping
to get some tourists -- and use that same Agreement today. Hundreds of thousands of companies, which do not
really operate in Mauritius at all, are registered there and route their money into us to take unfair advantage of the
Double Taxation Avoidance Agreement. We let them do it, and the Income-Tax officers who sent notices to these
people are reprimanded for doing their duty. Then, suddenly, dirty Indian operators in the stock market find that
they can incorporate overseas corporate bodies, that they can start issuing participatory notes, that subsidiary
accounts can be opened in Mauritius, and crores upon crores, sorry, not crores upon crores, hundreds upon
hundreds of crores, | am sorry, | am wrong, thousands upon thousands of crores of Indian money is routed into
Mauritius, comes back from there, makes a profit here in the Indian market, and returns as white money. All this
while, the Finance Minister says, "l am not responsible. The economy is doing marvellously."

Sir, if we have a major scam today in the stock market, it is not because prices rise and prices fall. It is because
money which should never have entered the stock market, is entering the stock market, and is being encouraged,
sometimes, to do so by Government policy and is never effectively stopped by Government policy. When you open
a can of worms as you are doing, when a controlled economy is liberalised, you have to recognise that effective
liberalisation can only take place with effective regulation. If you do not have effective regulation accompanying
effective liberalisation, you end up with the kind of crony capitalism, which Kirit Bhai has very correctly pointed out.
The kind of crony capitalism with whatever mistakes we made, whatever sins we committed, however much, we
must be put into the dock for whatever we did is now yours.

Today, you talked of the DSQ software scam. When does that scam begin -- in 1992 or in 19947 You talked of ZEE
TV. When does that scam begin -- in 1993 or in 19957 You talked of Cyberspace. When did that begin -- yesterday
or in the last decade? Who inaugurated it? Which Prime Minister? Rajiv Gandhi? | do not think that it is a proper
defence to come here and indulge in offence. If Dr. Manmohan Singh had gone wrong, the one person who really
knew where all he had gone wrong was Yashwant. | would have expected Yashwant to have corrected the
mistakes that we made. When today we discover what his mistakes are, | do not think that it is a defence to get up
and say that the mistakes started in his predecessor's time. Time and time again, for the last three years, | have
been listening to this Government defending itself by saying that my Government did not do it. That is why we lost,
that is why the people preferred you, that is why they thought you were with a difference, and that is why Atal Bihari
Vajpayee was the saint. Today, sainthood has got so degraded that Priya Ranjan Dasmunsi has conferred it on
Yashwant Sinha. What has happened to that clean Government? What has happened to the hopes of those
hundreds of innocents, not hundreds, but crores of innocent investors? It all went down the drain because a first-
class IAS officer, a noble socialist subsequently transformed into a noble saffronite, a Swadeshi Jagran Manch
activist, about whom it was said, "What will this man not do for swadeshi?" becoming the Finance Minister of India,
who is the most articulate person we have heard on those benches, is honest or so we believed, is straightforward
or so we believed, is democratic or so we believed, is not going to punish the innocent or so we believed, will
always punish the guilty or so we believed, ends up 1001 days later, 1001 nights later, dancing the dance of
scheherazade.

What have you done, Mr. Finance Minister except wreck this economy, wreck the reputation of the IAS and wreck
the love and affection that | had for you?

Sir, the last JPC report was written by my friend Shri George Fernandes - | am delighted to welcome him back to
this House again — and eight other present and former Ministers of this NDA Government.

MR. DEPUTY-SPEAKER: | was also there.
SHRI MANI SHANKAR AIYAR : Sir, you were also there.

There were eight former and present Ministers of the present NDA Government. They were not just anybody. They
were the Finance Minister, Shri Yashwant Sinha, the External Affairs Minister, Shri Jaswant Singh, the former
Defence Minister, Shri George Fernandes, the Commerce and Industry Minister, Shri Murasoli Maran, the
Petroleum and Natural Gas Minister, Shri Ram Naik, the Minister of State for Railways, Shri Digvijay Singh — once
again my congratulations to the Samta Party on that — Shri Harin Pathak, the former Minister for Defence
Production. All of them sat together and wrote the JPC report. They pointed out every systemic defect, got rid of
Shri Rameshwar Thakur for having sent an envelope containing some information about the Finance Ministry to
Congress Members and not to others, got rid of Shri Shankaranand; demanded the resignation of Dr. Manmohan
Singh and threw the entire Congress party into a complete tailspin. Then, did what? 1001 days ago, Yashwant, you



became the Finance Minister. You became so because you were going to rid us, rid this country — | mean not us,
the Congress Party will do nothing about it, we would continue sinking — of the ills that we had inflicted on the
country. Have you done so? On every single front, the Indian today, an average Indian, be it a shopkeeper, be it a
farmer, be it a small industrialist, be it a small investor, is suffering compared to where he was three years ago. This
was not what we expected of you. Of course, this was what was said you were going to do. But | did not believe it. |
said, 'Yashwant is one of our chaps. He has spent 40 years in the IAS. He will do it'. You have not done it. You
have disappointed us. Not only have you disappointed us, attached to this is a crime, a crime which, according to
an MP of one of your allies' parties says, has its origin in the Prime Minister's Office. | congratulate the hon. Prime
Minister for having immediately said on the floor of that House that if there is any suspicion of wrong doing, whether
it is in PMO or in the PMH, that is in the Prime Minister's Office or in the Prime Minister's household, he, the Saint
Atal Bihari Vajpayee will immediately order his junior saint Shri Yashwant Sinha to get it looked into so that Caesar
- in this case we cannot have Caesar's wife because Caesar is a bachelor — will be seen to be completely above
all suspicion.

Sir, all that Shri Priya Ranjan Dasmunsi has asked for here is that since your own Prime Minister at one of his most
noble moments has said that since a finger has been pointed at us, we must ensure that what is being alleged is
investigated, we seek the investigation of that. For that investigation, for it to have credibility — for the same reason
that you and I, Yashwant, had to sit in the JPC to examine that other noble saint, Dr. Manmohan Singh — | say to
you that today we need a JPC to look into it. One possible JPC is the one that already exists. The one that already
exists is looking into the stock market scam where, according to the Chairman’s statement to the Press, it is not
possible for us to investigate the UTI as such, although it is possible for us to investigate UT!'s role in the scam that
has been remitted to us. | ask you to either interpret that slightly more elaborately or to add a Term of Reference to
it by mutual consent which would enable an existing JPC, which is looking into a totally related matter, to also fulfil
the Prime Minister's noble desire that this ugly finger that has been pointed, by a cell phone, in the direction of the
PMO and PMH, also be investigated by the same group which has already been constituted. If you can get up and
say that you will do that, then | will expect you to do one more thing.

It is to not interfere in that investigation, which means, do what Manmohan did. Submit your resignation and let the
country see whether like in the case of Manmohan the country will rise with one voice to say 'do not accept that
resignation’, or whether the country will rise — with Kirit Somaiah at the head of two crore small investors — to say
This is the Finance Minister who really must go".
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MR. DEPUTY-SPEAKER: Shri Mani Shankar Aiyar, please take your seat.

...(Interruptions)

MR. DEPUTY-SPEAKER: Shri Dasmunsi, please take your seat.

...(Interruptions)

MR. DEPUTY-SPEAKER: Nothing will go on record.

(Interruptions) &€, *

MR. DEPUTY-SPEAKER: Will you please resume your seats? Let us continue with the discussion.



...(Interruptions)

MR. DEPUTY-SPEAKER: Will you please resume your seats?

...(Interruptions)

SHRI PRIYA RANJAN DASMUNSI (RAIGANJ): Mr. Deputy Speaker, Sir, | am trying to help him....(Interruptions)

MR. DEPUTY-SPEAKER: Shri Dasmunsi, if you wish to have any clarification from him, he has to first yield to you.

...(Interruptions)

MR. DEPUTY-SPEAKER: Shri George Fernandes, are you yielding?
SHRI GEORGE FERNANDES: No, Sir, | am not yielding....(Interruptions)
MR. DEPUTY-SPEAKER: He is not yielding.

...(Interruptions)

SHRI GEORGE FERNANDES: Sir, | did not disturb anybody when they were talking all ....**
SHRI PRIYA RANJAN DASMUNSI (RAIGANJ): Sir, this is a serious allegation....(Interruptions)
1713 hours

(At this stage, Shri Pravin Rashtrapal and some other hon. Members came

and stood on the floor near the Table.)

* Not Recorded
** Expunged as ordered by Chair
MR. DEPUTY-SPEAKER: Please go to your seats. He did not say anything.



...(Interruptions)

MR. DEPUTY-SPEAKER: Shri Aiyyar, | amon my legs.

...(Interruptions)

1714 hours

(At this stage, Shri Raghuvansh Prasad Singh and some other hon. Members came and stood on the floor near
the Table.)

MR. DEPUTY-SPEAKER: Nothing is going on record.

(Interruptions) &€, *

1715 hours

(At this stage, Shri Raghunath Jha and some other hon. Members came

and stood on the floor near the Table.)

MR. DEPUTY-SPEAKER: Will you please go back to your seats?

...(Interruptions)

MR. DEPUTY-SPEAKER: | will see the records.



...(Interruptions)

MR. DEPUTY-SPEAKER: Let the TV be switched off.

...(Interruptions)

MR. DEPUTY-SPEAKER: May | seek the cooperation of all the leaders?

...(Interruptions)

MR. DEPUTY-SPEAKER: | will go through the record and if there is any objectionable expression, | will set it right.

...(Interruptions)

* Not Recorded

MR. DEPUTY-SPEAKER: Please go to your seats.

...(Interruptions)

MR. DEPUTY-SPEAKER: Hon. Members, if there is any unparliamentary or any objectionable part in the debate, |
will look into it and then | will expunge it.

...(Interruptions)



MR. DEPUTY-SPEAKER: Please have confidence in me. | will look into it.

...(Interruptions)

MR. DEPUTY-SPEAKER: Hon. Members, please resume your seats. | am on my legs.

...(Interruptions)

MR. DEPUTY-SPEAKER: Shri Mani Shankar Aiyar, there is a limit.

...(Interruptions)

MR. DEPUTY-SPEAKER: | said that if there is any objectionable expression, | will look into the records and then |
will expunge it.

| would ask the hon. Member to continue.

...(Interruptions)

MR. DEPUTY-SPEAKER: Shri Dasmunsi, you have the right to reply. You can answer at that time.

...(Interruptions)

MR. DEPUTY-SPEAKER: Shri Aiyar, | said that if there is any objectionable remarks, | will expunge it.
...(Interruptions)

MR. DEPUTY-SPEAKER: The hon. Member was on his legs. If he is not yielding, you cannot speak.



...(Interruptions)

SHRI A.C. JOS (TRICHUR): Sir, | am on a point of order. ...(Interruptions)
MR. DEPUTY-SPEAKER: Under what rule, Shri Jos?

...(Interruptions)

SHRI A.C. JOS : Sir, when the Ministers are sitting in the back rows, can an ordinary Member stand in the front
bench and speak? ...(Interruptions)

MR. DEPUTY-SPEAKER: This is no point of order.

...(Interruptions)

THE MINISTER OF PARLIAMENTARY AFFAIRS AND MINISTER OF INFORMATION TECHNOLOGY (SHRI
PRAMOD MAHAJAN): Sir, Shri George Fernandes, the hon. Member of this House is speaking from his own seat.
...(Interruptions) On the contrary, Shri Priya Ranjan Dasmunsi and Shri Mani Shankar Aiyar never speak from their
seats and they always come to the front benches. ...(Interruptions)

SHRI PRIYA RANJAN DASMUNSI (RAIGANJ): How can he say that Tehelka is a conspirancy?...(Interruptions)

MR. DEPUTY-SPEAKER: Shri Dasmunsi, you have got the right to reply. You can answer at that time.

...(Interruptions)

MR. DEPUTY-SPEAKER: Nothing will go on record.

(Interruptions) &€, *

MR. DEPUTY-SPEAKER: Nothing will go on record.



(Interruptions) &€, *

MR. DEPUTY-SPEAKER: Nothing will go on record except Shri George Fernande's speech.

(Interruptions) &€,*

MR. DEPUTY-SPEAKER: Shri Muniyappa, nothing has gone on record.

...(Interruptions)

MR. DEPUTY-SPEAKER: It has not gone on record.

...(Interruptions)

MR. DEPUTY-SPEAKER: Nothing is going on record.

(Interruptions) &€, *

* Not Recorded

MR. DEPUTY-SPEAKER: Will you please allow him to continue? Will you please resume your seat? All those
things are not found on the record.

...(Interruptions)

MR. DEPUTY-SPEAKER: Dr. Sushil Kumar Indora, | am on my legs. Please resume your seat.



...(Interruptions)

MR. DEPUTY-SPEAKER: Dr. Raghuvansh Prasad Singh, let us hear him now. Let the Television be on now. It was
off.

...(Interruptions)
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MR. DEPUTY-SPEAKER: What is this? Will you please tell your Member to behave?

...(Interruptions)
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SHRI PRIYA RANJAN DASMUNSI : Sir, he is absolutely right. | agree with him. ...(Interruptions)
SHRI GEORGE FERNANDES : Thank you. | am not yielding. ...(Interruptions)
MR. DEPUTY-SPEAKER: He is not yielding, Shri Dasmunsi. Nothing will go on record.

(Interruptions) &€*



MR. DEPUTY-SPEAKER: | cannot help you, Shri Dasmunsi. He is not yielding.

Nothing will go on record.

(Interruptions) &€, *

* Not Recorded

MR. DEPUTY-SPEAKER: Shri Dasmunsi, when you reply, you quote all these things. He is not yielding.

...(Interruptions)

SHRI PRIYA RANJAN DASMUNSI : He is trying to keep the House in dark. In this Government, he was a Cabinet
Minister. In 1999, in High Court, they compromised with Reliance through CBI. ...(Interruptions)

MR. DEPUTY-SPEAKER: He is not yielding. Therefore, | cannot give you the floor. That is my difficulty.

...(Interruptions)

SHRI SOMNATH CHATTERJEE (BOLPUR): They are enjoying in every Government. ...(Interruptions)

SHRI GEORGE FERNANDES : Including the Marxists Government in West Bengal. | am sure you are aware of it.
...(Interruptions) # =gl T& Tl & WeT & AW W @ gl
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MR. DEPUTY-SPEAKER: No running commentaries please.

...(Interruptions)



MR. DEPUTY-SPEAKER: No interruptions from any corner please.

...(Interruptions)
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MR. SPEAKER: Shri Rashid Alvi. Your time is only eight minutes.
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SHRI T.M. SELVAGANPATHI : Hon. Speaker, Sir, | thank you very much for giving me this opportunity to speak in
this very important discussion concerning two crore population of this nation.

Sir, of late, this Government has become a scam-ridden Government. Yesterday, it was a stock exchange scam
running into thousands of crores of rupees, a scam concerning the security of this nation, that is, the scamin the
defence deal and a major scam in the Excise Department.

...(Interruptions)

MR. SPEAKER: Order, please.

SHRI T.M. SELVAGANPATHI : Now, this is the turn of the Unit Trust of India. Tomorrow, you will know there will be
a scamin IDBI and LIC, and this House will also discuss how the money is routed to Mauritius.

18.00 hrs.

On all those occasions we have been demanding an impartial inquiry, we have been demanding a fair inquiry. We
want an inquiry by a Joint Parliamentary Committee and it has been denied.

This is a Government that does not care about the people of this country. In the Unit Trust of India 60-70 per cent of
business transactions involve two crore people of this country; not the big corporations but the small investors,
people who have got their pension money, widows and salaried people. All of them have invested a pittance
amount with the hope that they would realise it any time they face a crisis. Today, all of them are in doldrums. They



are left in the lurch because of the inefficiency of the Government functioning at the Centre.

Our late Leader Dr. C.N. Annadurai used to say that the policy of the Government should be to tap the rich and pat
the poor. Here is a Government, which taps the poor and pats the corporate houses. Here is a Government, which
functions only for the sake of the corporate houses of this country, the blue-eyed business houses. If we say that
there were 20 million investors and each investor had a family of five members, it affects about a hundred million
people. Nearly ten crore people of this nation are left in the lurch. There is a saying in Tamil, 'The case of the fence
eating away the crop'. It is only in collaboration and connivance with this Government that this scam has occurred.
There is absolutely no doubt about it.

The UTl is not an ordinary institution. It has a dealing of Rs.75,000 crore, all that money being the savings of the
salaried middle class people. How was this institution run? If | quote Shri Kirit Somaiya, the UTI has invested in
1,426 companies, out of which only 81 showed appreciation. Aimost about 654 of them are not even traceable; they
do not even have an address of their own and many of them are unlisted companies. Does the hon. Minister of
Finance not know about it? What is the Ministry of Finance doing about it?

They keep blaming the other side. They are now blaming the Congress, the erstwhile regime. | would like to draw
the attention of the House to few figures. In 1989, these poor small investors had got a dividend from the UT| to the
tune of 18 per cent. From 1989 onwards, in each year, it was 19 per cent, 20 per cent, 25 per cent and it had even
reached 27 per cent at one point during that regime. What is the situation of the small investors getting dividends
now? From 1998, when you took over, it has drastically come down to 13 per cent. Today, it is 'zero' and even
negative. Where is the dividend? You keep accusing the other side.

The people of this country expect to know as to what you are going to do. Millions of people who invested expect
your intervention.

Sir, a shocking news came on 2™ July when there was an announcement that sale and repurchase in UT| was
completely stopped for six months. Prior to this announcement, a resolution was passed in Delhi, under the very
nose of the Finance Ministry. Unprecedentedly the Board meeting of UT| was held in Delhi, in Hotel Le Meridian.
Does the Finance Minister not know about it? He simply shifts the responsibility saying that this is an independent
company or an autonomous body on which he has no control at all. Then, how did he ask Shri Subramanyam, the
Chairman to resign?

The resolution and the decision was in the month of July. You find that in the months between April and June the
corporate houses withdrew Rs. 4,000 crore of the money of the small investors. How did it happen? Do you mean
to say that the Minister does not know about it? Do you mean to say that the Ministry is not aware of this? Then,
why is it that the UT| is sending a monthly report? Is it to show that it is acting in accordance with the wishes of the
master sitting in the North Block or that it is acting to the tune of the masters in the south Block? Why are they
sending a monthly report? What have you drawn from those reports? Why is it that Rs. 4,000 crore drawn in one
month's time? It is an insider's work. The CBI says about that.

MR. SPEAKER: Shri Selvaganapahi, please conclude. You have already taken ten minutes. The time allotted to
your Party is five minutes.

SHRI T.M. SELVAGANPATHI : Sir, | am concluding. Please allow me.

The Government had got every opportunity to anticipate the situation and control the crisis. If the Minister says he
does not know then it is going to be an unadulterated untruth. Sir, the CBI says it is an extraneous influence. | want
this thing to be cleared. Does this extraneous influence come from the Ministry or from the PMO? ...(Interruptions)

What was the IDBI nominee doing in the UT| through whom you have a control on UTI? What was the RBI nominee
or the LIC Director doing in the UTI? Do you mean to say that we should accept and we should believe all these
things? What were you doing from 19987 You rightly reacted when there was a crisis in UTI. At that point of time
you came out rightly to bail out the UT| by almost giving away Rs. 3,300 crore at that point of time. How did you do
it? It was after accepting the Deepak Parekh Committee's report. You know that the report is lying with you. What
were the recommendations? The report clearly points out to you that the investors have lost their faith and
confidence in the UTI. You have not woken up. The report says that the UTl's equity investment should be brought
down to 40 per cent. What were you doing from 19987 The report says that the whole thing should be transparent
for which you will have to have an asset management company. What did you do on that?

Then you say that you do not know anything abut it. These are all issues which the people of this country are not
going to believe. If these recommendations have been taken in right spirit and implemented, this situation could not
have arisen.

Now the Government had made Shri Subramanyam a scapegoat. | am not defending Shri Subramanyam. But he is



a small fry. The big big fish are in the North Block and the South Block and they conveniently instituted a CBI
enquiry and the CBI would suit or dance to the tune of their masters.

Shri Subramanyam might reveal many things in the custody, but it will all be suppressed. That is the reason why we
want a Joint Parliamentary Committee. Everything is under your control. Therefore, we demand the constitution of a
JPC. The Government is trying to lock the horns after the horse has left. Who is responsible? They have to be
brought to book. If the same thing continues, nothing will be unearthed. Who is accountable and who is
responsible? The Finance Minister cannot shirk his responsibility saying that, "l am not accountable because it is
autonomous". You are accountable to the Parliament. You may not be legally responsible, but you are morally
responsible. In this very august House, Shri Lal Bahadur Shastri had to resign for a mere train accident; Shri
Scindia had to resign on account of an air crash; your good friends, Shri Nitish Kumar and Shri George Fernandes,
who are sitting by your side, had to resign for similar reasons.

MR. SPEAKER: Shri Selvaganpathi, you have to conclude your speech now.

SHRI T.M. SELVAGANPATHI (SALEM): Therefore, the people of this nation expect you to step down and order for
the constitution of an impartial Joint Parliamentary Committee.

Thank you, Sir, for giving me the opportunity.

SHRI VAIKO (SIVAKASI): Hon. Speaker, Sir, | rise to stoutly oppose the Adjournment Motion moved by the hon.
Members from the Opposition Benches so that the Motion is rejected lock, stock, and barrel. | would like to go
through the substance of the Motion itself, which says, "The mismanagement of US-64 funds by UTI adversely
affecting the small investors, and failure of the Government to take timely action to prevent it". Sir, the verdict that is
going to be given after the debate is over is known to everybody, that is, the Motion will be rejected.
...(Interruptions)

SHRI P.H. PANDIYAN (TIRUNELVELI): We are not going to vote on it.

SHRI VAIKO : It is because you know very well that you cannot win. It has already been rejected. The verdict has
already been given by the small investor yesterday itself. The 15! of August, that is, yesterday, was a day of
disappointment to our friends from the Opposition Benches. It was a day of disappointment on two counts because
some of you were in a joyful mood that something would happen in the NDA meeting. You were shocked to hear the
Prime Minister saying, "The whole NDA stands like a Rock of Gibraltar". The NDA has expressed its solidarity and
support to the Government. Shri Priya Ranjan Dasmunsi said that there were some dark clouds. Among the dark
clouds, the only silver lining is the stewardship of Atal Bihari Vajpayee, the Prime Minister of India. My friends from
Congress are shedding tears. ...(Interruptions)

SHRIMATI MARGARET ALVA (CANARA): The Prime Minister is not too naive. He will never give up his seat. It is a
joke. ...(Interruptions)

SHRI VAIKO : | am not targeting the friends from the CPM. | am looking at them. (Interruptions) Why do you come in
between? | have got great respect for my friends from the Congress and | admire them.

They shed tears, they are shedding copious tears for the small investors. They are very much concerned about the
small investors. They are terribly worried about the small investors...(Inferruptions) After so many years they are
now showing concern for the small investors. They thought that there would be serpentine queues before the re-
purchasing counters. | said that the verdict has already been given by the small investorsa€] (Interruptions) After so
many years you have now got the concern for the small investors.

Sir, | have already said that the verdict has been given by the small investors themselves. It is because, yesterday,
on the 15t of August, the US-64 re-purchase counters were opened. They expected that there will be a panic
amongst the small investors. They tried to create a panic and a fear psychosis amongst them...(Interruptions) but
they failed to create panic and fear psychosis in the minds of the small investors. But alas! they could not do so.
That is why | said, it was a day of disappointment for them. Neither were there any serpentine queues nor were



there any signs of losing trust by the investors in the largest mutual fund in this country.

Sir, 1 would now like to quote from "The Hindustan Times'dated 2 August, 2001. It says:

"The first day in the re-purchase in the flagship US-64 scheme in the Unit Trust stand out to be damp
squib at least for critics of the monolith. As many as 3,865 requests were received covering 56.39 lakhs
units for redemption aggregating to Rs. 5.64 crore. This is very much normal. The average request for
unit application works out to 1459 units suggesting that only small investors who are really in need of
funds might have come forward for re-purchase of their UTI holdings. "

It was stated by Shri Damodaran. He also stated that "the worst fears of the critics have not materialised. We are
not jumping guns. We are ready to serve our unit-holders as and when they decide to redeem their requests.’

Sir, therefore, the small investors have given their verdict. They have reposed their faith in the Unit Trust of India
when our friends tried to create a panic amongst the unit-holders.

Sir, the whole world economy is in a recession. The market economy is falling. It is a global phenomenon. We are
entering into a very fragile era...(Interruptions) But they are trying to create panic in the minds of the
people...(Interruptions)

MR. SPEAKER: Shri Aiyar, in what language are you speaking?

SHRI MANI SHANKAR AIYAR (MAYILADUTURAI): Sir, the only language that he understands...(Interruptions)
SHRIVAIKO ... a€}.*

(Interruptions) Sir, he should be debarred...(Interruptions)
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SHRI VAIKO : That is why, the Congressmen in the streets of Tamil Nadu are treating him like that...(/nterruptions)
Sir, he also was interrupting when Shri George Fernandes was speaking and the hon. Deputy-Speaker was in the
Chair...(Interruptions)

MR. SPEAKER: Nothing, except the speech of Shri Vaiko, would go on record.

(Interruptions) &€,* *

MR. SPEAKER: Nothing should go on record except Shri Vaiko's speech.

(Interruptions) &€, **

DR. VIUAY KUMAR MALHOTRA (SOUTH DELHI): Sir, Shri Amar Singh is an hon. Member of the other House. He
should not have been referred to in this House. ...(Inferruptions)

*Expunged as ordered by the Chair

** Not redcorded



MR. SPEAKER: | have already said that nothing would go on record except Shri Vaiko.

...(Interruptions)

SHRI MADHAVRAO SCINDIA (GUNA): It was said off the record and he is withdrawing his remark. ...(Interruptions)

SHRI MANI SHANKAR AIYAR : Sir, | apologise for my remark and withdraw it. | have the highest regard for my
colleague in the Rajya Sabha, Shri Amar Singh, who is a very noble gentleman....(Interruptions)

SHRI VAIKO : Thank you, Shri Mulayam Singh Yadav, for getting the thing clarified on Amar Singh's episode.

Sir, the Units Scheme of 1964 was launched 37 years back. This is the first scheme of the Unit Trust of India. It is
an open-ended scheme providing sale and repurchase facility throughout the year except during closure of
accounts in the month of June every year. Over the years the scheme has provided regular dividends and liquidity
to investors. The scheme started essentially as a fixed income fund. The purpose of the scheme was to provide
stable returns to investors. But, during the period between 1992 and 1996, the character of US-64 changed. The
proportion of equity increased from 34 per cent in 1992-93 to 66 per cent in 1995-96. In 1991-92 the equity was 28
per cent. In 1992-93 it went up to 34 per cent. In 1993-94 it rose up to 40 per cent. Again in 1994-95 it was 51 per
cent. In 1995-96 it went up to 66 per cent. Again in 1997-98 it rose to 70 per cent. Who were the rulers of the
country in those days? It was my friends from Congress who are shedding tears for the poor and the small
investors. The whole composition and the character of US-64 had changed. In mid-80s, US-64 dipped into reserves
for dividend payment. | agree with Shri Priya Ranjan Dasmunsi that in the first half of 90s US-64 purchased
substantial amounts of public sector units.

They raised questions on the reaction of the hon. Finance Minister when the news reached him of the meeting to
freeze the sale and redemption for a period of six months up to December, 2000. Within 48 hours the Finance
Minister sprung into action. That is the reason why the confidence of the small investor was restored in the scheme.
That is the reason why there were no queues at the counters yesterday.

My friends accused our Finance Minister that in the name of policy he knew what was going inside UT1 in the day to
day administration. They accused the Finance Minister when he said that he could not interfere in the day to day
administration.

What was the answer given by the Finance Minister in the year 1993 here on the floor of the Lok Sabha to
Unstarred Question No.7389? The question reads, "Whether any action plan has been drawn up or proposed to be
drawn up by the Union Government for keeping control on capital investment by the Unit Trust of India in order to
safeguard the interests of the investors and, if so, the details thereof?"

At that time Dr. Manmohan Singh was the Finance Minister. The answer of the then Finance Minister says: "No, Sir.
The Government does not have control of the capital investments by the UTI. The investments by the UTI are made
in accordance with the general regulations framed under the UTI Act, 1963."

Then Sir, another question was raised: "Whether it is a fact that the Unit Trust of India has decided to buy back the
units under its various listed schemes from the market whenever such units are quoted at 10 per cent or more
discounts to their asset value."

MR. SPEAKER: Shri Vaiko, please conclude now.
SHRI VAIKO : Sir, | have not yet started my speech. There was a lot of interruptions.
MR. SPEAKER: You have already taken 15 minutes.

SHRI VAIKO : Sir, the answer by the then Finance Minister Dr. Manmohan says: "The decision to by back the units
has been taken by the Executive Committee of the Unit Trust of India. The decisions regarding its schemes are
taken independently by the Unit Trust of India, and the Government does not intervene in such decisions."

Sir, the representative of the Government from the Board of Trustees was withdrawn in May, 1997 when the United
Front Government was there at the Centre. Then my comrade Communist friends were virtually running the



Government...(Interruptions)a€}| have got the greatest respect for Shri Surjeet. He was the de facto Prime Minister
at that time...(Interruptions)a€; Our friends, the Congress Party Members were giving support to that United Front
Government....(Interruptions)

Sir, at that time the decision was taken to withdraw the nominee of the Government from the Board of Trustees. Did
they object to that? That was their attitude.

Sir, after the information reached about the attempt to freeze the sales and redemption, immediately action was
taken....(Interruptions)

Mr. Mani Shankar Aiyar, mind your tongue..*

SHRI MANI SHANKAR AIYAR : Sir, he is threatening me...(Interruptions)a€,; The supporter of Prabhakaran is
threatening me...(Interruptions)

MR. SPEAKER: Nothing will go on record except the speech of Shri Vaiko.

(Interruptions) &€, **

SHRI VAIKO : Sir, | am making a speech which is very relevant on the subject. What for is he referring about the
other matters? If there is a discussion on Sri Lanka, | am prepared for it....(Inferruptions)a€; When | am making a
very relevant speech, he is disturbing me....(Interruptions)

MR. SPEKAER: Shri Vaiko, please conclude now.

...(Interruptions)

MR. SPEAKER: Shri Mani Shankar Aiyar, please take your seat.

...(Interruptions)

*Expunged as ordered by the Chair
** Not Recorded

SHRI VAIKO : Sir, the former Chairman of the UT| was asked to submit his resignation on 3rd July, 2001 and his
resignation was accepted by the Government on the same day. A new Chairman was appointed on 14th July, 2001.
The new Chairman of UTI assumed office on 15" July, 2001, and the same day, the Board meeting was convened.
In that Board meeting, they decided to take measures to protect the interests of small investors in US-64 and
simultaneously paved the way for migration of the scheme from administered pricing to net added value based
pricing.

Sir, on 20t July, 2001, the Government announced the appointment of a Three-Member High Level Committee to
conduct an independent inquiry. In the separate action, Sir, the CBI has registered an FIR against the former UT]
Chairman and other three senior officers.



MR. SPEAKER: Shri Vaiko, please conclude now.

SHRI VAIKO : 1 am concluding, Sir. Reversing the decision taken in 1997, a Joint Secretary in the Ministry of
Finance has been nominated by the IDBI under the provisions of UT| Act. A very important and significant decision
in that Board meeting is reached. The interest of small investors is being safeguarded by providing an estimated
repurchase price upto 3,000 units for a period of nearly two years.

About 98 per cent of the Unit holding accounts are in denomination up to 3,000 Units. My friend Shri Dasmunsi
expressed his grave concern about the safety of the former Chairman of the UT| and other officials who have been
put behind the bars. He made a fervent plea to the hon. Home Minister also in this connection. | remember the past
tragic events that are haunting the memories of the Members. One dirtiest blot on the purest face of Indian
Democracy is the 'Nagarwala episode'. For one long year one of the greatest Parliamentarians of this country, Shri
Jyotirmoy Basu had tried hard to get a discussion on the subject on the floor of the Lok Sabha. In that episode, an
amount of Rs. 60 lakh vanished. ...(Interruptions)

Sir, it is on records. ...(Interruptions)

MR. SPEAKER: Please conclude.

...(Interruptions)

SHRI VAIKO : How did Shri Nagarwala die under mysterious circumstances? How did the investigating officer die?
...(Interruptions)

MR. SPEAKER: Please conclude. Dr. Bikram Sarkar.

...(Interruptions)

SHRI VAIKO : Shri Dasmunsi referred that it is the scam of the Millennium. ...(Interruptions)

MR. SPEAKER: Dr. Bikram Sarkar.

...(Interruptions)

SHRI VAIKO : Sir, their regime is notorious for scams and scandals. ...(Interruptions)

MR. SPEAKER: Please conclude. | called the name of the next hon. Member.

...(Interruptions)



MR. SPEAKER: There is no time. Please understand the time constraint also.

...(Interruptions)

SHRI VAIKO : Sir, till today there is this undeniable allegation of the big bull Harshad Mehta entering No.7 Race
Course Road with a big suitcase with currency notes. Their regime was a regime of scam after scam.
...(Interruptions)

MR. SPEAKER: This is not good.

...(Interruptions)

SHRI VAIKO : My friend referred about Ambanis. This item appeared in The New Indian Express, on 23" July. It is
captioned "Get at the looters, not pickpockets." ...(Interruptions)

MR. SPEAKER: Dr. Bikram Sarkar now. This will not go on record please. Please conclude. Please wind up.

(Interruptions) &€, *

SHRI VAIKO : It is reported that Ambanis and Reliance Industries have looted to the tune of Rs.1500 crore and
there was an investigation. He referred about investigation. Yes, Shri Y.P. Singh was the investigating officer, an
officer of the highest integrity. After the investigation, he submitted to the Government a report saying that a
heinous crime has been committed against small investors; and therefore, an FIR should be launched. What
happened later on? He was rewarded — he was thrown out of the CBI. ...(Interruptions)

SHRI PRIYA RANJAN DASMUNSI : Shri Vaiko, will you yield? ...(Interruptions)
SHRI'VAIKO : | am not yielding. | am not yielding. ...(Interruptions)
MR. SPEAKER: Dr. Bikram Sarkar now. Nothing should go on record.

(Interruptions) &€, *



MR. SPEAKER: This will not go on record. Now, Dr. Bikram Sarkar.

(Interruptions) &€, *

MR. SPEAKER: This will not go on record.

*

(Interruptions) &€

SHRI'VAIKO : Sir, as | said when | started my speech, the confidence of the small investors is very much restored.
But even now, they are trying to demolish the confidence and create panicky. ...(Interruptions)

MR. SPEAKER: This will not go on record.

(Interruptions) &€ *

SHRI VAIKO : Once again | appeal to the Member to withdraw the Motion; and if he wishes to put it to voting, it will
be rejected. Thank you. ...(Interruptions)

* Not Recorded

SHRI VAIKO : Once again | appeal to the Member to withdraw the Motion; and if he wishes to put it to voting, it will
be rejected. Thank you. ...(Interruptions)

SHRI PRIYA RANJAN DASMUNSI : Mr. Speaker, Sir, Shri Vaiko has quoted me wrongly. ...(Interruptions)

DR. BIKRAM SARKAR (PANSKURA): Sir, | am not yielding. How can he speak, when you have called out my
name? ...(Interruptions)

SHRI PRIYA RANJAN DASMUNSI : | took the permission from the hon. Speaker already. He has quoted me
wrongly. ...(Interruptions)

DR. BIKRAM SARKAR : Sir, you have called out my name. | am not yielding. ...(Interruptions) Sir, | have not yielded.
a€, (Interruptions)

SHRI PRIYA RANJAN DASMUNSI : Mr. Speaker, Sir, He has wrongly quoted me — the case of CBI related to
Reliance has been compromised. ...(/nterruptions) | took the permission from the Chair.

| will take just half a minute, Sir, because the hon. Member has taken my name.

MR. SPEAKER: What is your objection?

SHRI PRIYA RANJAN DASMUNSI : Sir, he has said that...(/nferruptions)

MR. SPEAKER: Since you have initiated the discussion, you have got the right to reply.



SHRI PRIYA RANJAN DASMUNSI: But that right to reply is not to the Member but to the Minister....(Interruptions)
Sir, he has wrongly referred my name. For the knowledge of Shri Vaiko | may tell him that 1994 RIL case in CBI has
been compromised by this Government. In 1999, this Government filed an affidavit in the Delhi High Court in favour
of Reliance....(Interruptions)

MR. SPEAKER: Nothing should go on record.

(Interruptions) &€, *

* Not Recorded

DR. VIJAY KUMAR MALHOTRA : Speaker, Sir, you had said that the voting would take place at 1830 hours. You
may tell us at what time the voting will take place now.

MR. SPEAKER: | have the names of another five to six Members from small Parties.
DR. VIJAY KUMAR MALHOTRA : You may tell us at what time the voting will take place.

MR. SPEAKER: | think, including the Minister's reply, everything should be over by 1930 hours. So, voting will take
place at 1930 hours.

DR. BIKRAM SARKAR : Hon Speaker, Sir, | am grateful to you for having given me this opportunity to participate in
the debate on the Adjournment Motion brought by Shri Dasmunsi on US-64. Sir, | stand here in the name of poor
and middle-class unit holders of US-64. On behalf of my Party, | stand here to express my views.

The Unit Trust of India has played a leading role in the development of the Indian capital market. The then Finance
Minister Shri T.T. Krishnamachari while replying to the debate on the UTI Bill in December, 1963, said that the twin
basic objectives in establishing UTI was to mobilise the savings of small sector and to invest these savings in the
capital market. He also said that the Trust would be open to any person or institution to purchase units. He added,
however, that the Trust would be intended to cater mainly to the needs of the individual investors.

UTI's flagship, the Unit Scheme-64, launched in 1964, an open-ended balanced fund started with an investment of
Rs.5 crore went up to Rs.2,738 crore in June 1998 with a compounded annual growth rate of about 44 per cent.
The US-64 is trusted by more than two crore unit holders. This scheme was positioned entirely towards small
investors to channelise their savings into securities market..

Since inception, US-64 has delivered regular and steady incomes to the unit holders, mainly in the form of annual
dividends and thus acquired a great reputation. Over the last 37 years the scheme has acquired, in the perception
of investors, specific and unique features. These features are four fold:

1. Regular and steady income

2. Easy liquidity through repurchases.

3. Tax benefits

4. The Trust being a statutory cooperation and Government sponsored is perceived to be safe.

This positioning has been consciously persuaded by the UTI.

It is for the first time in 37 years that the UTI decided to suspend the purchase and sale of its US-64 Scheme for six
months resulting in a crisis, a panic gripping the middle class and low-income groups of investors. Obviously, the
question arises as to why has US-64 Scheme got into this quagmire.

US-64 mobilised Rs.2,661 crore during 2000-01, whereas Rs.5,962 crore was spent on redemption. The net
outflow was Rs.3,301 crore during the year. Strangely enough, redemption of huge amount of Rs.4,151 crore
amounting to 70 per cent took place during April-May, 2001 alone.

It is also a fact that a major part of the redemption was undertaken by companies and corporate investors. The
public is now well aware - this is the perception of the public -- that the redemption deluge was caused by insider
information and the large institutions exited US-64 in time, leaving small investors stranded. In the early part of
1990s, the UTI decided to distribute the reserves built-up over the years to unit-holders in the form of higher



dividends etc. Smart individuals, investors and corporate and also some of the cash-rich political parties made use
of this bonanza pretty quickly. While the dividend rate rose from 18 per cent in 1990 to 26 per cent in 1993 and
allowed to continue at this rate for three consecutive years, the unit capital more than doubled.

During this period of early 1990s, UTI management's decision became the genesis, to my mind, of the problems
US-64 started facing since 1993-94 which reached a flash point once in 1998 and a crisis point on July 2, 2001.
The character of US-64 started changing since 1991-92. The then Congress Government followed by UF
Government, followed by BJP-led coalition Government — all of them in a row construed capital market as the true
barometer of their budgetary skill. Institutions like UT| were influenced by the thinking of the Government to change
the basic composition of Schemes like US-64 from being basically debt-oriented to being converted into equity fund.
Insider trading information of the big corporates who also control the media brought in distortion and created crisis.
The Government must investigate and bring culprits to book and take corrective measures.

The Scheme US-64 has suffered from loss of confidence. It is the duty of the Government, the Parliament, and all of
us, in the interest of the common people in whose name we swear and who have invested in US-64 to bring back
the confidence and faith in UTI once again. The Government has to have a positive role in ensuring proper
functioning of UTI. The Government cannot absolve itself of the responsibility of safeguarding the interest of more
than two crores common and middle class unit-holders who have invested in the units of the Scheme.

Sir, | would just take a minute to point a few of the interesting things. | was just going through the debates. The
Communists in Lok Sabha opposed the UTI Bill in December, 1963. At that time, Shri Uamanath of the Communist
Party said:

"On behalf of the Communist Group, | rise to oppose this Bill, and that too on a matter of important
principle. First of all, | would like to clear one point. This Trust is called the Public Sector Trust. Now,
profits in the public sector project should go to the State or to the community as a whole. Here, the profits
of the Trust will go to the individuals as unit-holders. To call this a public sector is a misnomer and it
cannot be accepted. "

This is one thing on which the Communist Party has changed its position. They are now realistic. Now, they think
that the kind of stand which they had taken in 1963 was wrong. Now, | am told that they have invested about Rs.50
crore in Unit Trust of India. If | am wrong they can also tell us as to how much amount they have given and where
from did they get this money? We do not have that much of money....(Interruptions).

SHRI SOMNATH CHATTERJEE : Sir, he must be an insider in UTI. He knows so much.
DR. BIKRAM SARKAR : Sir, we are for the people....(Interruptions)

We urge the Parliament, the Finance Minister and the hon. Prime Minister to take measures to investigate and find
out who are responsible for this failure and take action against them. We all support him because he is our last
hope so far as this nation is concerned.

S1. veaw waig (e (durel) @ seas Aeigy, gdeE & quw 64 A Hieren g1 3R & Fs @ RrEin s Y dredy dar o faar
EheTE H IE favarw wve & gens W werE g, 8€)( =aumE)

MR. SPEAKER: No cross talks please.

...(Interruptions)

MR. SPEAKER: Nothing should go on record except Dr. Raghuvansh Prasad Singh's speech.

(Interruptions) &€;*



MR. SPEAKER: Nothing should go on record.
(Interruptions) &€, *
3TeUET HEIGH : 3T 4T T1Y, T FR @ 2| g9 Bt 7AfQr #1 e e

... (cT9Er=)

1. YAy v fHE : 3ee Heey, gAeE & JUW 64 H W Hierell gaN, a1 dXis geaved R 319 YT drede 9w W fha gu fae
q| W b I8 WRBTE WA & 3R 99 WY 1 °ld g3, Tg ard ¥ 3 gfAa1 & a @l 719 @ & 3N WeR 41 49 @ € offp faw =it
St IR IR I8 HIE od 2 5 21 IEeR T8 g8, 98 MeHEd 8, $Ufely 89 FRRAR el ¢ 3 IS AAW o H 71| 39 Hey ¥ g db
gU, 9gd 989 g% 2| ¥ 1957 ¥ ¥l e FI "ea1 gl off| oSl die 39 I9 & sfaerd # A FHis g3 21 UF e BWA g T & I9H
W @A T A i e @ ok S wHE oft w9 @res < $t ard g€ @ 99 990 B QA Fumrmard saa O fF far frm s @ sk
& Tl o, Ag a@ Bar o, dAfd ofd ¥ & pomTard o if¥d Sarevara Yew F @ fRerar o 7w sherw 21 5 A A = e @
- I WY UH BAS DU ATE A P AT 3R 3G 4151 HAS 99 FT 2

* Not Recorded

3eeT AEIGY, 4,151 UG & IR 99 FUNIRHAT 7 G| IH THT HUSI Hie H Had 1 HUS 56 oG TIY & II BT Ted$ oft | 379 Had &

o ST & AW TR AR TSa$ §s 3R ARGR © H3] ®e [ &4 el WId, a1 FT qE@ax 3l I 39 U IR ¥&1 a1eq| § dedl g [ I
afe § dieTal & B TEH TE 8, @ 377 wed B At € siiv deraw &) AfeT o T ) gowavan of A 9a # g @ 5 fwwst |
B 3T, T e | B o, 99 a9 o g @5l Y sgzar €1

el HEIGd, Wl & A% ofs &, W deR 8, Il WUl 8, S AR 37 faa 730 & a9y # 91.491.991 gieren g, I5% giera ganl 3/”
Hierel WX g @ Ay 9 B @ 81 ey g.8.ens. &1 wierar el AT "ierel R "ierd 8 38 € ok faw w5t ded € 6 g9 gamess T8 g

a€| ( zaum)

Jeel weled, faer # @y gan, 98 A A garan gl f[4eR § = gieren Sis g3 S9H ggd el & Bis.Awar o1, Iua! gaace faar
I qeTe fobar 1, I B B ER W, # Al gHIE ATGT BT AR-AR Sl A S @1 8| IEHVIH BI Elell B arel Bl o 4L
.37 Bel {6 qerell B ard 6 €, R TN ISP q@rell B g, A T A A €, I SAB! gglell DA ATl Bl e el Aol O W @
3R <Te], ITGd DY TR-TR el W1 O 6T & ? T8 Qe AUGS 91 9=rar off R&T & ? WAL, P B D B D qavs GISAvaH P aR-
TR RIS S@, IASTHIIS o9 o1 P BT 0 a1 3R 3ra sHd! ofd 49 fear iR sy 7@t a9 @en @ €1 @ear € 6 #=i syar €

3feer Hered, R A P A1 B derm ? # Ut e Ry oraar #F fordt wax @it oi R areen g R foran @ &6 fredt fasrd
& oY U S € SR g & oy qav1| 39@ Sfdvia fIgR & o1e] 9159 & aR-aR oI W9 o %@ @ ok faEr & & fam w5 R St
Bg TROR H H3Al FAH W AT & Wald Q1 ST DR U I ¢ AS Q1% Avas & dd.aA aieran g, AR vreren gal iR ,E1.aTs.
Hierel gail, 31 9a gicral & fory fad #=i HaRar &

31ee] HEIGY, TEcld] SIC BTH N IR 1Tl § SISl B=erd TS S6% 70, Jfdp a1t o @1 ¥1 ) ], S8 srv=n wior f&an) 5=
AR WEN B 915 A fAan| gafog 9 fmw &R o Y ofR g8t we 1y % 78 g a1y, 98 e anav| ofee Heiey, ot 9 ok g &
&N 3| %2 ¢ fp 8€)" ok WY diunsh. & ad g€ & i e 9@ 4 o w, 59 Y e A dIwa € @ T8 dorg e 7 e,
R I @ Y9 e A, i faw w3 48 gu € ol s 0w 98 e @ € 9% gard San 2

gafery g1 °ierd &1 gaM & fofy, wosifad arfoe & d&d, Jer #3i off arare! i @mas oF & a7d &% 38 9| T8I0 & §d @l 96 Y
3R I @1 77 6 T2, U W Ue W a1 Ry RBgw@ @ Sar S gredt @ fh R Q1 de e gRed A U Ue die w) dar o
fepan, SHSHT A GIN? TH WATA SOTAT AT| YD EBR H Af-afen?1 dvail 7 geaved Bl el S99, Pax fAfera i 7 o= wwaf
@& - A 8| -3 A gD a0 § BAST AN B el g gAang. At ger, I H oerdn 3R g9 ol € 6 A 9
ff e B ARSI Pl AE TR WA S| gy T AR 1 ARG 91 qRa oed 81 Wt end. S aerifae iR @Y davE e Y W@ g
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eUL HEled | 39 A1Y 98 Wgy|



Sl. YEY gu1E (e : (6 9= f9ar 7 Far o 5 aR 696 & 78 3uar uwst T 2 99 A9 & st 9 feraan feram man 6 v
&l gbel T B &S BIE | AHen cifda &1 f¥uvuiete siiew # gue ar w5 eewar €1 (Interruptions) €l **

MR. SPEAKER: This will not go on record.
(Interruptions) &€, **

ST, Ygay gag b @ O 950 @ o < 18€) ( @aurm)
MR. SPEAKER: Nothing will go on record.
(Interruptions) &€, **

*Expunged as ordered by the Chair

** Not Recorded

st wEeitas e (aferan, [@QER) : oreuel J8ied, Wiauel N oY 0 B WATH Ydld 9= o4 ad @l &1 7% A8 § 48 91d =18l ofelt fb
TRaR wfdrer B T FRard @l AT | S WA wwird ufouer &1 9ga as1 sRAR g1 3 H W 99 ERRIR &1 gwEe &R dad 3| g9 fas
™ WX fret & qed gaf dear Ead 9, S aw 99T # gaf gl te-al R wret fawar & gt 8 @t oft wifs g st TR R o
anfax ufduer 1 var €1 #9178 SRR Farar| § awsidl € % 59 99 3@ oy 39 eReR &1 SuA s aavad €l o1l sufeg # uge
EREARCRICAG I

19.00 hrs.

# st qreefelt @t ara g <@ Al orfi-ardt arom frm vgEw Ay @t A f g e ol &<t gt Bt I} & g & end. an sw v ot Ry waRen
o1 i, St @ et 1 Fd uEfa W ghl | A oy 99 W =gt 98 e, Afed W gdt wwa 81 afdd s, g9 a8t W 8 g8t A
2, & e Afdd srewt g1 Ban @ AR e afd @t &g Ay 78 gadt, Hify g @ ser @t TR i Ra =t A s aRddaw 2
for gw

fra i S S -MfoT e gen & 13 @8 @ I 5 1991 # a=der wraR & i 7 faw w= o1 3 fag == 9, g @1 <1 v 78 € afe 5w
A ZHT 1 G AT IHH AT 54 AL ¥, Il R S THYA WR 98 AR feat oft| fier F wean g 5 A w50 @ o Aifa 98 gedt @
afews wxeR @ A ot @ 3R D 200 TA.HL. TH WHR BT A B @ A1 FEAT IH THI 3R HE| BIg @iwar g8, el Afa 7,
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39 X HIH! T4l g5, O & AT 919l 918d 1 &El [ 39 ¥ H 1,318, $ oHR Wl [ o, § ol dEa g 5 39 ou @1 facfty arawen
TR HW IS ol B B! TG A 59 ¥ Dt A<l arawen, O wgard Bed W WA 8, @re 4T 9 wEfRd 8, 9 9 9 a8
IeH foras & @Ive gU 21 Tel &€ Fvel @t gl B TTE, Aedd HIVE, HIST HITS, M- BT HEdl HIUVS H 6500 NS HIY e T | 34t
aft S UIRRE arel FIve H HAG-FHAT 3000 FHAS HIY g T | SLALN. FT HUS g3l A1 1500 FUS T $H W B W Al B, A F
H o {58 9, 4 e 11 39 39 H 39 e & ddel A dfHT e &M & 2 € S o S9d1 & oe 3@ 81 gafa § wEal € 5 ued &
$H IR AT AIRY| 319 377 98T o € W PO HY A & Afp Sl e T STH1 w1 B € (aur) Feied, H agd Stedt ot a1 @Y
g areal g1 # AR 78 g e g A9 W oraa ot 79 2

for @9 1963 # 30 Wed # .. e, fAdwd o mn o FurmER faw w9 9w wHa 2F. At A $6 7 9o o o fhe i
HA WIEd A IS A| IH THY I S ghe B oA 3R 9T IW wHT Fel o1 b gfre gxe T e @ iR g e dfted
S B 8, Ts AR [Gumy, 1963 DI e @ 3y HIY AT AT8d & UIUT BT 39 €

"If Unit Trust invests in a company, it gets capital. If the Unit Trust does not invest in it, it does not get
capital. Think, Sir, of the financial power of corruption that will be implicit in such an arrangement.”

He further says:

"The granting of credit will be a favour and the denial of credit will be a punishment."

3 g Aeme. W e RRafay = & ¢ 5 e wEex oS, I &.oTs. SR didd, 3@ dia g9 & dead 99 T 8, O gad 3 AN paaveIy
Bl 38 € ofR 89}l ol @ el # d9R Te gived @ U e [y e €| SIRI9-Fd Ry afid 8, 399 adhgad &l 441 T8l 9xal &, s
49 oe forg S €1 giifery 9w g Hig 7 |red o bl o



"The essence of the Unit Trust is a voluntary coming together of small investors. The essence of it is that
it is non-official and the Government has no role to play whatsoever, except that of supervising the honest
administration of these funds."

foraft ff TR ot @, §7P B FEl g SN § PIg A T8 ¢l Sl Wied 7 w1 {5 1400 Tl # dwn awman @, e @ 654
et vfsda d 7d 81 A 81 HHufai 99 wwa $o Mfthe # off a1 omRax swa! &9 1| oy a8 vl $8 & f5 1991 4, A1 1094 &
3R 1996 T & WRBR el Al forg T8 WRPR &1 qAA 771 € € <@ B1 b Guxdlor # Bel B[ &1 Sl 8, el (1a9 &1 B 8 dl
T | gHB! ATHY GURAT A1RY|

4 o< ara weal €1 § 98 38 = g F R Uk & dn 78 99 €, AfdA g &0 & fF 99 gw uiter F 4o 8,7 A 84 e e 3 o 8,
gived a1g o S € A Sia w9 wvew # o € @ & Wl B o o E

foh agi SR AT B @ W €| ANT-FARIY § A el 9=l €1 #i] 7arit wred 7 faeq &1 g Sarewor foan ol S wer o -

"In Britain, Unit Trusts have succeeded because the men who run them are not only honest but are also
captains of industry and finance, because they know how to make profit. They know what will make a
profit. They have got judgement. Now, the bureaucrats who are officials in State institutions are good
people. They are honest people and they will do an honest job. But they are not fit for the role of being
entrepreneurs or judging entrepreneurs.”
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"We know that Johris belong to PMs constituency, Lucknow and were neighbours of the powerful local BJP leader,
who helped them to get the PM inaugurated the Cyber Park Project jointly owned by them and the UP
Government."
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MR. SPEAKER: Shri Pawan Kumar Bansal is the last speaker.

SHRI PAWAN KUMAR BANSAL (CHANDIGARH): Sir, the unprecedented decision by the UTI last month to
suspend the sale and repurchase of US-64 for six months stunned and shocked the people. It exposed a major
scam, a crisis engineered by the deliberate mismanagement of public financial institutions at the behest of the
Finance Ministry, frustrated as it is, by the failure of its own gambles.

Sir, the people have been reposing faith in the Scheme in the belief that it has the backing of the Welfare State--the
Union of India. They had reposed confidence in the Scheme, called a Trust, in the belief that it is a Government-run
Mutual Fund. Today, over two crore of people are dejected, disheartened and forlorn. They feel betrayed and
cheated by the managers of UTI. At their cost, the UTI has chosen the company of and decided to oblige big
operators in the stock market. This handshake has wreaked havoc for the ordinary investors including pensioners.
It has broken their hearts and their backbones.

Sir, in an environment where we do not have social security benefits, there are people who have depended on their
income from the UT I for their day-to-day living. The investors' genuine need for cash in emergencies like an
operation, a marriage, a bereavement, has been severely affected.

It was in 1999 that the Deepak Parekh Committee had made certain valuable recommendations including reduction
in equity exposure and private placements in shares, discouraging corporations from investing and inducting
transparency and efficiency in fund management. Three years have been wasted. No heed has been paid to these
recommendations of the Committee.

Shri Arun Jaitley sought to explain away the present malaise afflicting UTI by referring to the purchase of PSU
shares amounting to Rs.4,722 crore in 1990. What his jaundiced view fails to note is the reckless dalliance by the
UTI with stocks of dubious repute in the last two years reflecting poorly on the quality of fund management. Shri
Arun Jaitley forgot to recollect that in late 1995, the scheme earned over Rs.2100 crore as interest from investments
in securities or debt instruments whereas in the year 2000, this dropped to Rs.395 core only.

Sir, UTI's exposure in top IT stocks has taken a backseat to the games of the likes of Ketan Parekh. The UT| has
not chosen Infosys but Cyberspace Infosys. It has not chosen Wipro but the likes of DSQ Software and Pentamedia
Graphics. And when share prices were falling, US-64 was saddled with huge stocks of the likes of Ketan Parekh.
The swelling equity portfolio became enough to wipe out 60 per cent of its reserves. What is most astounding is
that even when the values of Shri Ketan Parekh's stocks were falling in the market this year, the UT| continued to
invest heavily in them and ultimately came to hold these shares at a massive loss not only to itself but to the small



investors too.

Intervening in the debate, Shri Vaiko and Shri George Fernandes referred to the time when the Reliance Industries'
shares were bought . They forget that it was this Government that compromised with those people. It was this
Government, which, through the CBI, filed an affidavit in the High Court of Delhi compromising with the Reliance
Industries Limited. When one hears Shri George Fernandes speak, t& & ard g it 8 f "Sit 91 991 @1 &% s # 4,
I F qera v e B LL(Interruptions) May | repeat it? It is: "t ter S w1 &% e # A, S A dord A qEeni s

This Government professes to be a Government with a difference. It swears by transparency. How does Shri
Yashwant Sinha then explain the fact that just before the suspension of repurchases there was a large-scale
withdrawal of funds by some corporate houses, badly bruising the scheme? Is insider trading not connected to
these massive redemptions by the corporate sector? | would like him to answer these questions. What has been the
role of the Trustees? Were they not privy to sensitive information about the decision to freeze the sale and
repurchase before it was actually announced on the 2™ July? What is the nexus between these Trustees, the top
brass of the UTI and the corporate houses, which have redeemed shares worth over Rs.4,000 crore?

Last week, Shri P.S. Subramanyam, the sacked Chairman of the UT] stated categorically that the UT| Board had
acted under the directions of the Ministry of Finance. This puts the Government in the dock. It is for this
Government to answer those vital questions relating to the scam of the magnitude which is no less than the scams
that have been rocking this Government one after the other. Today, after having sacked Shri Subramanyam, there
are efforts made by this Government, after the statement made by him, to mend fences with him. The statement by
the lawyer of the sacked Chairman is rather an indication of the fact that he would go scot-free. That is perhaps the
reason why this Government, today, after having sacked him, is coming up with the plea that nothing has gone
wrong with the scheme. Undoubtedly, the UT| is the biggest domestic investor in the stock market and the biggest
mutual fund investor. Why has it also degenerated into the worst performing Mutual Fund today? | would like Shri
Yashwant Sinha to answer this. Why have 50 of its schemes invested in under-performing stocks? Is this the
transparency and is this the accountability to the public that you swear by?

Shri Yashwant Sinha theoretically talks of a constitutional answerability to the House. | am nobody to remind him
but yet | would like to tell him that answerability to Parliament is not restricted only to answering questions in this

House. It goes much beyond that. It is the duty cast upon him to gather the moral courage to accept responsibility
for what has been going on under his nose.

It is not only a question of this scheme. What happened to the Rajyalakshmi scheme is a grim reminder and
indicator of what has been going on in the Ministry. Before that also, what happened to the HUF investors in the
National Savings Certificates, who after five years, at the time of maturity, were told that they were not entitled to
the benefit? Similar is going to be the fate of the eleven Monthly Income Plan schemes. | would only like him to
answer all these questions. | do not mind if this Government courts the company of rich people but certainly this
Government must stop basking in a make-believe world of complacence.

Sir, | demand that this Government must not forsake the interest of the common man. If it does so, if it does not
prove its bona fide by agreeing to the formation of a JPC, if the hon. Minister does not agree to step down and in
case of his failing to do that, if the hon. Prime Minister — who has offered yesterday to go in for an inquiry if need be
- does not dismiss the Finance Minister, the Government will be doing so at its own peril.

MR. SPEAKER: Shri Somnath Chatterjee to speak now.

...(Interruptions)

SHRI E. AHAMED (MANJERI): Sir, ours is a two-Member Party. Please allow us to speak for a few minutes.
...(Interruptions)

SHRI KHARABELA SWAIN (BALASORE): Sir, an hon. Member from his Party has already spoken. Please allow us
also. ...(Interruptions)

MR. SPEAKER: Shri Swain, please take your seat. | have called his name.
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SHRI KHARABELA SWAIN : Sir, please allow us. A Member from his Party has already spoken at length.
...(Interruptions) We also have a right to speak. ...(Interruptions)

MR. SPEAKER: Please take your seat. He is the last speaker.

...(Interruptions)

SHRI SOMNATH CHATTERJEE : Mr. Speaker, Sir, you have been kind enough to give me an opportunity. | feel
relieved. The entire House is agitated over what has happened. ...(Interruptions) We are trying to find out some
solution. What is the solution? Ultimately, the House will come to its conclusion. But | do not know why this
impatience is there on a very vital matter. The hon. Minister of Finance had a session in the other House and he
has come here and he is not showing any impatience. | am thankful to him.

Sir, we had seen a very aggressive intervention today from Shri George Fernandes. After his visit to the Tiger' of
Mumbai, he feels probably the problem is over. But | find that Shri Geete is not participating in the debate. However,
he has, still optimistically, kept his seat at Division no. 4 in the House hoping for a rehabilitation soon and that has
inspired his friends in West Bengal, who do not know where they are sitting in the House although they had left the
NDA for the purpose of demanding his resignation. ...(Interruptions)

SHRI SUDIP BANDYOPADHYAY (CALCUTTA NORTH WEST): Sir, some time back we have clarified this position
here. It is not correct to say it. ...(Interruptions) | challenge it. | will resign from Parliament if | am wrong.
...(Interruptions)

MR. SPEAKER: Nothing will go on record except the speech of Shri Somnath Chatterjee.

(Interruptions) &€\ *

SHRI SOMNATH CHATTERJEE : Sir, since my Party's name was taken by an hon. Member about the investment
of my Party in UTI, | have to clarify it. | believe it is not a crime. | hope so. Please tell them. Even then | am saying
that what is said here is despicable, untruth. | wish we had so much of money. ...(Interruptions)

SHRI SUDIP BANDYOPADHYAY : How much money is invested? ...(Interruptions)
* Not Recorded

SHRI SOMNATH CHATTERJEE : Your Finance Minister who is also in charge of the Income-tax Department will
tell you. ...(Interruptions)

The problem is, Sir, some of us, some politicians, in this country cannot accept the verdict of the people of this
country. That is what we see today. | do not want to take others' time. | am on one particular vital issue which | think
is extremely important for the future of this country. | am not going into the question that this Government is equated
with scams and corruption and all that. We all know about it. You have decimated the financial condition of this
country by the economic depredations that you have carried on by your complete surrender to the mercenaries
within and outside the country. Therefore, | am not going into the details. But, Sir, today a theory is being
adumbrated by the Finance Minister of the Government of India, which is governed by a written Constitution, where



the accountability is the kingpin of the whole basic structure of our Constitution, that for a statutory corporation, the
Government has no responsibility. | am appealing to all the hon. Members on all sides of the House that this is not a
single occasion where things like it will happen or have happened; it might happen anywhere else. It has happened
in the LIC, it can happen in GIC. Today, IFCl s in trouble, Shri Vaiko. You are gloating over that there was not much
of a meandering queue yesterday before the UTI Office. Those people who had spent Rs. 14 or Rs. 15 or Rs. 16
for acquiring this Unit, why should they sell at Rs. 10? You are not answering that. But, Sir, is a Minister in the
Government of India responsible to this House on this issue or not? | am not going into what T.T. Krishnamachari
had said. He said, "This is a Fund which has been created for the common people, middle-class people, small
investors for their protection. It will be a public institution." That is why, Sir, it was constituted under a statute; a
specific Act of Parliament was brought in and was passed. Sir, it is being said, "Well, it is an autonomous
corporation, what can | do? | am a very humble, powerless Finance Minister of the Government of India. | cannot do
anything. | am not a telephone operator. | cannot keep track of telephone calls. Therefore, how do | know anything?
" He said this in the other House.

| believe you have got a copy of the Act, Mr. Finance Minister. It was a deliberate decision of the Parliament of

India, which has become a law of this country for so many years. Section 3 says that, "It shall be a corporation by
the name of Unit Trust." Therefore, it is a statutory corporation. Section 3 (a) prohibits, such is the importance
which is given to the Unit Trust, "That no other company, nobody else in this country, can incorporate the word 'unit’
in its name" because of the importance that was given to Unit Trust of India. Who are the contributors to the
capital? Capital contribution is by Reserve Bank, which is under the Government of India, Life Insurance
Corporation, which is under the Government of India, State Bank and the subsidiary banks, which are under the
Government of India, and the scheduled banks and their subsidiaries. ...(Interruptions)

DR. NITISH SENGUPTA (CONTAI): The Reserve Bank's contribution has now been transferred to IDBI.
...(Interruptions)

SHRI SOMNATH CHATTERJEE : Sir, he is a nice man but in such a bad company. ...(Interruptions)

Section 9 says that, "Management is statutorily vested in a Board of Trustees." The law provides that. Kindly note
what Section 9 (2) says. Why | am a little shocked is because in the year 2001, it is being said solemnly by the
Government of India's representative that the Government of India has no responsibility.

Sir, it says, "the Board shall in the discharge of functions under this Act act on business principle regard being to
the interest of the unit-holders.' Therefore, the beneficiaries are the people.

Sir, so far as the Board of Trustees are concerned, who are they? Statutorily it is constituted by them. It consists of
the Chairman, IDBI, the Executive Director, Reserve Bank of India, the Chairman-cum-Managing Director, LIC, the
Chairman-cum-Managing Director, Syndicate Bank — a public sector bank — and the Chairman-cum-Managing
Director of the State Bank of India. They are controlling this. They are comprising the Board of Trustees along with
some others. Now, this Board of Trustees is acting under the dictates of the Government of India in various other
matters and in any event they are not in a position to ignore the advice or the suggestions or the directions that may
be given by the Government of India in every matter.

Sir, the salary of the Chairman is provided by the IDBI. From whom s the UT| able to borrow? They can borrow
from the Reserve Bank of India and they can raise funds by issuing bonds and these bonds, under section 20 of the
Act, are guaranteed by the Government of India. The bonds issued by UTI shall be guaranteed by the Central
Government. This is the nexus between this corporation and the Government of India. It has no existence, as it
were, if the Government of India was not supporting this organisation or this body through different agencies like
the RBI and the IDBI.

Sir, now, if there are losses by this organisation, as they have done in the past, what will happen then? Who will
provide the money? It says that special contribution will be made by the Reserve Bank of India or the Industrial
Development of India to meet the losses. Who are these bodies? Under whose control are they? They have made
losses in the past without the knowledge of the Government of India.

Sir, audit has to be done by auditors appointed with the consent of IDBI. The accounts and returns are to be
published in the Gazette. All information are available. Under section 30, which is very important, the Reserve Bank
of India can give directions to the Board of Trustees. It says, 'in the discharge of functions under this Act, the Trust
shall be guided by such directions in matters of policy involving public interest as it may give in writing, when any
question arises relating to the matter of policy involving public interest, the decision of the Reserve Bank of India
thereon shall be final. They have the power to give directions. So far as the Government of India is concerned, they
have the power to re-constitute the Board at any time it wants.

Sir, the UT| cannot be liquidated according to section 42, save by the order of the Central Government. This



legislation had a lot of good intentions behind it, like it was being set up for the benefit of the small investors and for
the benefit of the middle class people. Now, this fund has accumulated. | am not going into the details. | have no
time. It has been stated by the other Members who have participated in this debate. The Finance Minister had
asked the Chairman, UTI to go. He had to go and he has gone. He has put in his papers. But | would like to know,
did he or did he not know at any time before the 29, 3 or 41" of July that things were not normal in the UTI? Did
he or did he not know that the Government had to bail out this Corporation with massive funds worth Rs. 3,000 odd
crore? Did he or did he not know that Deepak Parekh Committee had been appointed and it has given its
recommendations? Did the Government of India try to find out whether recommendations were being complied with
or not? Did it not occur to the Government of India as to why UTI had appointed Deepak Parekh Committee?

He is a very distinguished person. | have the privilege of knowing him personally. He, with his colleagues, had
submitted a report where he had said that things went extremely critical in the affairs of UT|, affecting the interests
of the common unit holders, the ordinary people. He said that the whole pattern of investment should be changed.
He said that it has to be debt-oriented. The ratio of debt and equity now is 28:72. This is all pointed out in the
Deepak Parekh Committee report and the Government was sleeping over it.

The Finance Minister could reconstitute the Board at any point he liked. Why did he not look into it? That is not a
question of day-to-day management. | am not saying that the Finance Minister should have attended the UTI Board
meetings and decided upon the investment in Cyberspace Infosys. | am not asking him to find out at the Board
Meeting as to who is this Pradeep Mathur, and who are controlling these investments. | would not ask the Finance
Minister to come down to that extent. But, the overall responsibility is his. In this country nobody in the Government,
no statutory authority can exonerate itself from being accountable to Parliament of India. How is that accountability
to be exercised? It can be enforced through the Ministers. They are accountable to the people of this country whom
we are representing here. It is the duty of the Government of India, the Council of Ministers, to be accountable and
to give answer to the Parliament of India. Can they say, 'No, | do not know anything.'? The Finance Minister has
forfeited his right to occupy his seat once he had said that he did not know. It is his duty to know. He is the Finance
Minister of India. UT1 is under the overall control of the Finance Ministry. How can he come and say, ‘well, how can |
be responsible?'

CBl filed its FIR on 18" July, within 15 days of the order of 2"d July. The Minister had come to know of it on 30
June. What did the CBI say in its FIR? CBI gave the details of acts of impropriety and criminality in its FIR. How
could CBI, within 15 days find out all those things? CBI could find all those things from the records of UTI. If | had
more time, | could have read out relevant portions of the FIR which would have revealed that misdemeanours and
crimes were being committed in a statutory corporation under the Government of India where the Board of Trustees
are entirely appointed and controlled by the Government of India. They are drawing their salaries from the funds of
the UTI which is a public body. The Finance Minister says, ‘we could not know, we did not know.' The CBI could
come to know about all these facts and figures from the records of the UTI within a fortnight. And our worthy
Finance Minister - he may be a worthy party loyalist but he is not serving the country — has abdicated his
responsibility. On moral and ethical grounds at least he should quit and set the standard of probity in public life.

We are proud of our Constitution. Some of the provisions of our Constitution are being copied by others. But, there
is a deliberate attack on the Constitution of this country by this Government which has become synonymous with
scams. | demand the resignation of the Finance Minister and | demand that the matter should be examined by a
JPC.

MR. SPEAKER: Now, the hon. Finance Minister.

...(Interruptions)

SIS PR Aol : 3w S, 3 Fde & % g7 &8 6 dig 9 I 781 1a€) ( =aur)

MR. SPEAKER: Nothing will go on record except the speech of the hon. Finance Minister.
(Interruptions) &€, *

* Not recorded

THE MINISTER OF FINANCE (SHRI YASHWANT SINHA): Mr. Speaker, Sir, let me begin by saying that this has



been an outstanding debate except for that small unfortunate and entirely unnecessary interruption when our senior
leader and colleague Shri George Fernandes was intervening in this debate.

| would like to compliment all the 19 Members who have participated in this debate and made a very valuable
contribution to our understanding of the problem that we are dealing with. Let me also assure this hon. House that |
shall do my duty in the same manner in which the hon. Members have done their duty where they have cast aside
personal feelings.

Sir, | am grateful to Shri Priya Ranjan Dasmunsi, the mover of this Adjournment Motion, for the kind words that he
uttered about me as a human being. But he said that his kindness extended only to our personal relationship, that
he was bound by the duty that he has to perform in this House to tell me where | have gone wrong, to tell me where
| have faulted.

Sir, | am extremely grateful to my friend of very long standing. Do | have to name him?...(Interruptions)a€;We have
known each other for long forty years...(Interruptions)a€} All these forty years, | believed, he was a man of honour;
all these forty years, | believed, he was a man of character; all these forty years, | believed, he was a man of
conviction; all these forty years, | believed, he was a man of competence until a point came in this House during the
debate today when he made some remarks and was challenged by hon. Shri Mulayam Singh Yadav, and within
seconds, he not only stood up to withdraw whatever he had said but he also apologised for the remarks that he had
made.

Now therefore, Sir, it has cast a doubt on all that he said in the course of this debate. If | were perhaps to become
as aggressive as hon. Shri Mulayam Singh Yadav had become, then probably, he will immediately say that he
withdraws everything that he has said, that he does not believe in what he has said. But it is not in my character to
be that aggressive. And therefore, | shall let him be. | hope, our friendship will continue.

Sir, many issues have been raised in the course of this debate and | shall endeavour to answer them as briefly as
possible because many of the facts are already known. What is the problem that we are talking about? What
exactly is the problem? | am not referring to all the irrelevancies to which Raghuvansh Babu alluded to. His
intervention is not worth my reply. ...(Interruptions) Sir, he has made personal allegations which have no basis.
...(Interruptions)

MR. SPEAKER: Please hear him.

...(Interruptions)

SHRI MANI SHANKAR AIYAR (MAYILADUT URAI): Sir, Dr. Raghuvansh Prasad Singh is a senior Member. The
remarks against him are objectionable. ...(Inferruptions)

si. Ygaw wae fag (dunell) gl Afwed @ gern e aifgvIa€) ( zaur)
MR. SPEAKER: | think, he has not uttered anything.

...(Interruptions)

SHRI YASHWANT SINHA: | have said nothing unparliamentary. ...(Inferruptions)
MR. SPEAKER: Please take your seats.



...(Interruptions)

st aRa axo1 TER (REYR) @ T T 9 A $H OE DI AW VATS B A, g stuent qar ge &€ ( @)
sft et A Tl (@eR) A U e Serd € sk dl F o F18€) ((@aum) A s @ dard e @ 218€) ( @aar)

MR. SPEAKER: No. No. Let me see the records please.

...(Interruptions)

MR. SPEAKER: Let me see the records. If it is objectionable, then definitely it can be expunged. Please take your
seats. Let me see the records. What is this? If it is objectionable, definitely it can be expunged. Please take your
seats.

...(Interruptions)

MR. SPEAKER: Let me see the records.

...(Interruptions)

SHRI MADHAVRAO SCINDIA : Sir, the Finance Minister's remarks are objectionable. ...(Interruptions)
MR. SPEAKER: If they are objectionable, definitely they will be expunged.

...(Interruptions)

MR. SPEAKER: Let me see the records please. What is this? You are not allowing the Minister to say what he has
to say.

...(Interruptions)



MR. SPEAKER: | have already said. Please take your seats.

...(Interruptions)

SHRI MADHAVRAO SCINDIA : Sir, the hon. Minister has to withdraw his remarks. ...(Interruptions)

SHRI MANI SHANKAR AIYAR : Sir, his remarks are very objectionable and he has to withdraw his remarks.
...(Interruptions)

MR. SPEAKER: Let me see the records. If they are objectionable, definitely they will be expunged. What is this?
Please take your seats.

...(Interruptions)

SHRI MANI SHANKAR AIYAR: Sir, he must apologise. ...(Interruptions) He has to withdraw his remarks.
...(Interruptions)

MR. SPEAKER: Shri Mani Shankar Aiyar, please take your seat.
...(Interruptions)

SHRI' YASHWANT SINHA: Sir, there has been a demand in this House that | should submit my resignation.
...(Interruptions)

MR. SPEAKER: | have said that if it is objectionable, it can be definitely expunged. Let me see the records. What is
this? Unless | go through the records, how can | say?

...(Interruptions)

SHRI MADHAVRAO SCINDIA : | would request the hon. Minister to withdraw his remarks. It is not a good remark.
...(Interruptions)

SHRI YASHWANT SINHA: There is nothing unparliamentary in what | have said. ...(Interruptions)
MR. SPEAKER: Please take your seats.

...(Interruptions)



MR. SPEAKER: Nothing should go on record please.

(Interruptions) &€, *

SHRI YASHWANT SINHA: | am not going to withdraw. ...(Interruptions) | am not going to withdraw. | have said
nothing unparliamentary. ...(Interruptions)

20.00 hrs.
He wanted me to be arrested....(Interruptions)

MR. SPEAKER: Please go back to your seats. Let me examine the records. | will see what he has said.

...(Interruptions)

2001 hours

(At this stage, Shri Raghuvansh Prasad Singh, Shri Satyavrat Chaturvedi

and some other hon. Members came and stood on the floor near the Table.)

SHRI YASHWANT SINHA: Absolutely no....(Interruptions)

MR. SPEAKER: Please go to your seats. | have already said, let me go through the record. This is not good.

...(Interruptions)

MR. SPEAKER: Please take your seat.

...(Interruptions)

* Not Recorded



MR. SPEAKER: Please go back to your seats. What is this?

...(Interruptions)

MR. SPEAKER: Please resume your seats. | will look into the record and if there is anything objectionable, it can be
expunged.

...(Interruptions)

MR. SPEAKER: Please go back to your seats. Please resume your seats.

...(Interruptions)

MR. SPEAKER: Hon. Members, please go to your seats.

...(Interruptions)

MR. SPEAKER: | am appealing to the hon. Members to go to their seats.

...(Interruptions)

MR. SPEAKER: Hon. Members, please go to your seats. Please understand that this is an Adjournment Motion. |
will look into the records and take necessary action.



...(Interruptions)

MR. SPEAKER: What is this? Let me examine the records.

...(Interruptions)
MR. SPEAKER: Please take your seats.

...(Interruptions)
MR. SPEAKER: This is not proper.

...(Interruptions)

MR. SPEAKER: If you are not going to resume your seats, | am going to put the Motion to the vote of the House.

MR. SPEAKER: Please resume your seats. Otherwise, | will put the Motion to the vote of the House.

...(Interruptions)

MR. SPEAKER: This is not good. Please go back to your seats.

...(Interruptions)

MR. SPEAKER: | am appealing to you to resume your seats. Otherwise, | will put the Motion to the vote of the
House.



...(Interruptions)

MR. SPEAKER: Now, Shri Priya Ranjan Dasmunsi has to exercise his right of reply.

...(Interruptions)

SHRI PRIYA RANJAN DASMUNSI : | say that we want a JPC. The alleged role of the PMO should be inquired into.
We want the Prime Minister's commitment in this regard....(Interruptions)

MR. SPEAKER: If you are not going to resume your seats, | am going to put the Motion to the vote of the House.
Shri Dasmunsi has to exercise his right of reply.

(Interruptions)

MR. SPEAKER: You are not listening to me. | have already told you about those remarks. | will look into the record
and take necessary action. Please go back to your seats.

...(Interruptions)

MR. SPEAKER: Without seeing the records, how can | say?

...(Interruptions)

MR. SPEAKER: Without seeing the records, it is impossible for me to say anything.

...(Interruptions)



MR. SPEAKER: Please go to your seats.

...(Interruptions)

MR. SPEAKER: Please go to your seats.

...(Interruptions)

2026 hours

(At this stage, Shni Avtar Singh Bhadana and some other

went back to their seats.)

MR. SPEAKER: The hon. Prime Minister is on his legs. Please take your seats.

...(Interruptions)

SHRI PRIYA RANJAN DASMUNSI : Mr. Speaker, Sir, the Prime Minister is here
MR. SPEAKER: This will not go on record.

...(Interruptions)

MR. SPEAKER: Nothing should go on record.

(Interruptions) &€;*

hon. Members

. ...(Interruptions) *



MR. SPEAKER: | have called the hon. Prime Minister. He is already on his legs. Please take your seats.

...(Interruptions)

MR. SPEAKER: You are creating a new procedure in the House.

...(Interruptions)

MR. SPEAKER: The Minister has not completed his reply. Please take your seats.

...(Interruptions)

THE MINISTER OF PARLIAMENTARY AFFAIRS AND MINISTER OF INFORMATION TECHNOLOGY (SHRI
PRAMOD MAHAJAN): Mr. Speaker, Sir, he has replied. Let us go for voting now. ...(Interruptions)

MR. SPEAKER: This will not go on record.

(Interruptions) &€, *

MR. SPEAKER: Shri Priya Ranjan Dasmunsi, is it your reply?
SHRI PRIYA RANJAN DASMUNSI : Mr. Speaker, Sir, did you call me to reply? ...(Interruptions)
MR. SPEAKER: Is it your reply?

...(Interruptions)

* Not Recorded
MR. SPEAKER: Nothing should go on record.



(Interruptions) &€;*

MR. SPEAKER: Is it your reply?

...(Interruptions)

SHRI MADHAVRAO SCINDIA : Mr. Speaker, Sir, the Finance Minister has made a very objectionable observation
on a very senior Member of the House. ...(Interruptions)

MR. SPEAKER: Shri Madhavrao Scindia, | have already said that | would look into the record and take necessary
action.

...(Interruptions)

MR. SPEAKER: First of all, | have to see the record. How can | say anything without seeing the record?

SHRI MADHAVRAO SCINDIA : Sir, how can he talk like that? It is not a question of seeing the record.
...(Interruptions)

MR. SPEAKER: After looking into the record, | will definitely take necessary action.

...(Interruptions)

MR. SPEAKER: Shri Priya Ranjan Dasmunsi, is it your reply?

...(Interruptions)

MR. SPEAKER: Nothing should go on record.

(Interruptions) &€, *



2028 hours

(At this stage, Shri Mani Shankar Aiyar and another hon. Member came

and stood on the floor near the Table.)

MR. SPEAKER: You are not allowing the Minister to give his reply.

...(Interruptions)

2029 hours (Mr. Deputy-Speaker in the Chair)
* Not Recorded
2029 hours

(At this stage, Dr. Raghuvansh Prasad Singh came
and stood on the floor near the Table.)

...(Interruptions)

MR. DEPUTY-SPEAKER: Shri Mani Shankar Aiyar, the hon. Speaker has already assured the House that the
record would be verified.

...(Interruptions)

MR. DEPUTY-SPEAKER: Shri Mani Shankar Aiyar, please go to your seat.

...(Interruptions)



MR. DEPUTY-SPEAKER: Unless the record is verified, it will be very difficult to say anything.

...(Interruptions)

MR. DEPUTY-SPEAKER: You cannot insist like that.

...(Interruptions)

MR. DEPUTY-SPEAKER: He has already told you.

...(Interruptions)

MR. DEPUTY-SPEAKER: Shri Aiyar, please go to your place.

...(Interruptions)

MR. DEPUTY-SPEAKER: Hon. Speaker has gone on record.

...(Interruptions)

MR. DEPUTY-SPEAKER: Hon. Speaker will verify the records. He has already assured that in case there is
anything unparliamentary or objectionable, he will look into it.

...(Interruptions)



MR. DEPUTY-SPEAKER: Please go to your place.

...(Interruptions)

MR. DEPUTY-SPEAKER: Shri Aiyar, please go to your seat.

...(Interruptions)
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...(Interruptions)

MR. DEPUTY-SPEAKER: You raise the point of order from your place and not here.

...(Interruptions)

2033 hours

(At this stage, Shri Mani Shankar Aiyar, Dr. Raghuvansh Prasad Singh and some other hon. Members went back
to their seats.)

MR. DEPUTY-SPEAKER: Let me hear the point of order.

SARDAR BUTA SINGH : Under rule 352 of the Rules of Procedure and Conduct of Business in Lok Sabha, it has
been specifically mentioned that a Minister or any Member while addressing the House shall not:

"(ii) make personal reference by way of making an allegation imputing a motive to or questioning the bona
fides of any other membera€; "



He has insulted Dr. Raghuvansh Prasad Singh. ...(Interruptions) He must withdraw his words. ...(Interruptions) He
has committed a contempt of this House. ...(Interruptions) You must uphold the dignity and ask him to withdraw his
words and apologise. Otherwise, adjourn the House. ...(Interruptions)

2034 hours

(At this stage, Shri Avtar Singh Bhadana, Dr. Raghuvansh Prasad Singh and some other hon. Members came and
stood on the floor near the Table.)

...(Interruptions)
MR. DEPUTY-SPEAKER: Shri Buta Singh, please read the explanation. There is no point of order.

...(Interruptions)

MR. DEPUTY-SPEAKER: Hon. Members, Hon. Speaker has already assured that he will look into the records and
take necessary action.

...(Interruptions)

MR. DEPUTY-SPEAKER: You first go to your seats.

...(Interruptions)

MR. DEPUTY-SPEAKER: | ask all the Members to go to their respective seats.

...(Interruptions)
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...(Interruptions)

MR. DEPUTY-SPEAKER: Nothing goes on record.

...(Interruptions)

MR. DEPUTY-SPEAKER: Hon. Speaker has already given a ruling, | cannot give another ruling on that.

...(Interruptions)

MR. DEPUTY-SPEAKER: Please go back to your seats.

...(Interruptions)

MR. DEPUTY-SPEAKER: Hon. Members, the hon. Finance Minister is not being allowed to speak. Hon. Shri Priya
Ranjan Dasmunsi may please exercise his right to reply.

...(Interruptions)

SHRI PRIYA RANJAN DASMUNSI : Mr. Deputy-Speaker, Sir, yesterday the Prime Minister assured the other
House that if need be an inquiry could be made into the functioning of the Prime Minister's Office. linsist in my reply
that the Prime Minister in his own magnanimity accept our demand of appointing a JPC to investigate into the affairs
of the UTl including the involvement of the Prime Minister's Office, as assured by him in the other House.
...(Interruptions)

MR. DEPUTY-SPEAKER: This being an Adjournment Motion, the House has to vote on the Motion. | am, therefore,
constrained to put the Motion to the vote of the House.

The question is:

"That the House do now adjourn. "



The motion was negatived.

...(Interruptions)



